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ANNUAL REPORT (1960-61) OF THE
DAMODAR VALLEY CORPORATION AND

RELATED PAPERS

THE MINISTER oF STATE IN THE
MINISTRY oF IRRIGATION aND POWER
(SHRI O. V. ALAGESAN): Sir, I beg to lay on
the Table, under subsection (5) of section 45
of the Damodar Valley Corporation Act,
1948. a copy of the Annual Report and Ac-
counts of the Damodar Valley Corporation for
the year 1960-61, together with the Audit
Report thereon. [Placed in Library. See Nos.
LT-276/62 and LT-277/62.]

NOTIFICATIONS UNDER THE ESSENTIAL
COMMODITIES ACT, 1955

THE DEPUTY MINISTER 1IN THE
MINISTRY oF FOOD (SHRI A. M. THOMAS) :
Sir, I beg to lay on the Table, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955, a copy each of the
following Notifications of the Ministry of
Food and Agriculture (Department of Food):

(i) Notification G.S.R. No. 876, dated
the 25th June, 1962, publishing the
Rice (Punjab) Price Control Order,
1962.

(i) Notification G.S.R. No. 877, dated
the 25th June, 1962, publishing the
Rice (Madhya Pradesh) Price
Control Order, 1962.

(iii) Notification G.S.R. No. 878, dated
the 25th June, 1962, publishing the
Rice and Paddy (Assam) Price
Control Order, 1962.

(iv) Notification G.S.R. No. 879, dated
the 25th June, 1962, publishing the
Rice (Uttar Pradash) Price Control
Order, 1962.

(v) Notification G.S.R. No. 962, dated
the 18th July,. 1962, regulating the
selling price of Rice and Paddy in
the State of Orissa.
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(vi) Notification G.S.R. No. 1023, dated
the 24th July, 1962, publishing the
Uttar Pradesh Paddy and Rice
(Restriction on Movement)
Amendment Order, 1962.

[Placed in Library. See No. LT-279/62 for
(1) to (vi).]
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ALLOTMENT OF TIME FOR CON-
SIDERATION OF MOTION RE
ELEVENTH REPORT OF THE UNION
PUBLIC SERVICE COMMISSION

MR. CHAIRMAN: 1 have to inform
Members that under rule 153 of the Rules of
Procedure and Conduct of Business in the
Rajya Sabha, I have allotted 3£ hours for the
consideration of the Government motion
regarding the Eleventh Report of the Union
Public Service Commission.

MOTION RE ELEVENTH REPORT OF
THE UNION PUBLIC SERVICE
COMMISSION

THE MINISTER oF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI B. N.
DATAR): Sir, I beg to move:

"That the Eleventh Report of the Union
Public Service Commission for the period
Ist April, 1960 to 31st March, 1961,
together with the Government's
Memorandum thereon, laid on the Table of
the Rajya Sabha on the 18th June, 1962, be
taken into consideration."

Sir, you are aware that under the
Constitution it is for the President to appoint a
Public Service Commission for the Union just
as it is for the Governors in the various States
to appoint Public Service Commissions for
their own respective States. Accordingly here
in India before the Constitution we had what
was known as  the
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[Shri B. N. Datar.] Federal Public
Service Commission. After  the
commencement of the Constitution we
naive the Union Public Service
Commission. They have been carrying on
their work with great industry and
impartiality and therefore, before I deal
with certain aspects of the matters to
which reference has been made in the
Report, 1 should like to express
Government's deep gratitude to the
Chairman and the other Members of the
Commission for the labour that they have
to spend upon the numerous problems
that are referred to them so far as service
matters are concerned. Now, you must
have seen, Sir, that during the last twelve
years the work has expanded beyond all
proportions. That was the reason why the
number of Members of the Union Public
Service Commission was increased and a
considerable staff has been placed at their
disposal.

I might also at this stage point out that
though under the Constitution it is the
duty of the President to appoint the
Commission and though it is our duty, as
far as possible, to follow the advice given
by the Commission, there arises certain
circumstances where in the interest of ad-
ministrative efficiency, and in the public
interest also, it becomes necessary for us
to depart from the advice that the Union
Public Service Cora-mission gives us.
Such cases, however, are extremely rare. I
have before me a tabular statement
regarding the number of cases that were
referred to the Union Public Service
Commission for their considered opinion
and the extremely small number of cases
in which Government had to depart from
such advice. I might give the figures here
for the information of the hon. Members.
In 1950-51, 3,251 cafses were referred to
them for advice which was accepted in
almost all the cases excepting six. In the
subsequent year, out of 5,000 odd cases
there was departure from their adviee
only in respect of one case. Similarly, in
the subsequent years the number of
departures were
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2,4, 1, 1 and 1 respectively, though the
number of casos referred to them had
increased by about three times. It was
8,676 in 1957-58 and 16,121 in 1958-59.
Government had the unique privilege of
accepting all the recommendations that
the Union Public Service Commission
had made in 1957-58 and 1958-59. We
differed in respect of one case only in
1959-60 and so far as the year under
Report is concerned, Government
differed in four cases though in respect of
one, as I shall be explaining to the hon.
House, there was difference of opinion
regarding the interpretation of certain
rules with regard to the examinations.
Thus you will find, Sir, that though
opinions had to be called for in respect
literally of thousands of cases in this
year— the total number of references was
12,800—Government accepted the view
of the Union Public Service Commission
in respect of 12,796 cases and differed
from them only in respect of four cases.

Here also, under the Constitution, when
the Government considers it necessary to
depart from the advice tendered by the
Union Public Service Commission,
Government have to  present a
Memorandum to the hon. Houses of
Parliament explaining the circumstances
why they were led to depart from the
opinion given by the Union Public Service
Commission. This has been done in the
present case also. Along with the Report
that was placed before the Houses of
Parliament, Government presented also to
Parliament a Memorandum on the Eleventh
Report of the Union Public Service
Commission. Now, in respect of these four
cases, hon. Members will see that
Government had certain strong grounds for
departing from the advice that the Union
Public Service Commission gave and I am
confident, Sir, that the Report of the Union
Public Service Commission, along with the
Memorandum, will give us a picture to
show that on the one hand the Union
Public Service Commission have been
carrying on their work in a highly efficient
manner and on the I other hand we are also
in a position
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to show the utmost respect to the
Commission consistent ultimately with
the obligations that we owe to. both the
Houses of Parliament so far as public
interest is concerned and so far as certain
administrative matters are concerned.

With these preliminary words I would
pass on to point out what tjhe U.P.S.C.
have stated. Now, under the Constitution
in respect of specified matters dealing
with service it is the obligation of the
Government to call for advice from the
U.P.S.C. after placing all the relevant
circumstances before them. Now, there
are certain matters where obviously on
account of the necessities of the case such
reference could not be made and
therefore in the Constitution itself a
provision has been made for exempting
certain matters from the need for
consultation with the U.P.S.C. There also
may I point out that whenever these rules
or regulations were framed we had a prior
consultation with the U.P.S.C. and
generally with their agreement only a few
matters have been exempted from the
need for such consultations. Ordinarily
either under the rules made in this respect
or in a large number of cases on account
ot the convention that we have developed
we consult the U.P.S.C. and as I have
pointed out we give the greatest measure
of respect and importance to them as is
clear from the extremely small number of
oases where their advice had to be
departed from and in such cases we have
mentioned the circumstances for a proper
assessment of the position by the hon.
Houses of Parliament.

Now, usually in the former Reports
reference was made in some cases
strongly about temporary appointments
and may [ point out here that the
criticism that the U.P.S.C. had offered in
this respect has been followed to a large
extent but there are certain difficulties
more or less of an unavoidable character
where it does not become possible for
Government to anticipate whether a
particular Department or a  Ministry
would be
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continued for a period of more than a year
or so or whether that particular
appointment which in the first instance
Government thought it would be for only
a few months would be found necessary
to be continued beyond a period of one
year. Now, in such cases with the consent
of the U.P.S.C. certain very valuable rules
for the guidance of Government
Departments were evolved. According to
them if, for example, a particular appoint-
ment was of a duration shorter than one
year then it was open to the Government
to make this appointment in the first
instance. Thereafter If after finding the
position as to how the circumstances
stood, after a period of six months if the
Government came to the conclusion that
the appointment was likely to be perma-
nent, then it was the duty of the Gov-
ernment Ministries and Departments to
intimate the fact to the . U.P.S.C. and,
when it becomes necessary, to send in
requisition for the particular appointment
so far as the Department or the Ministry
is concerned. Normally, this procedure is
generally followed and may I point out to
this House that the kind of criticism that
we had in the earlier Reports of the
U.P.S.C. is not found in the present case
though they point out certain cases where
such matters were not brought to the
notice of the U.P.S.C. in time. The only
argument that I can advance in this
respect is that the Government
Departments are many and the
Government Ministries are also numerous
and often times it becomes impossible for
the authority concerned to anticipate with
any measure of certainty that a particular
appointment will last for a year or for
more than a year. That is the reason why
in certain cases in respect of such
temporary  appointments either the
communications are not sent in time or
sometimes they are delayed also.

It will also be seen that the U.P.S.C.
have referred to what they have called
delayed appointments or delayed offers
of appointments. Now, ordinarily when
we request the U.P.S.C.
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[Shri B. N. Datar.] to advertise certain
posts, they have to hold an examination.
The examination in some cases might be
in the form of a written examination or an
oral examination popularly called the
personality test. After going through all
these formalities the U.P.S.C. makes
recommendations in respect of a post or
in respect of a number of posts or
categories of posts. In such cases after the
recommendations are received the
Government have to take the matter
through certain imperative formalities.
For example, the medical examination of
the person to whom the offer of
appointment has to be made has to be
gone through. The verification of
character has also to be made and one has
to understand whether he is going to
accept the appointment or he is not going
to accept the appointment. So far as the
first two matters are concerned, we have
to deal with a very wide country and the
candidates to whom the appointments are
to be offered may perhaps be living at the
other end of India. Under these circum-
stances with the good offices of the State
Governments we have to carry through
certain formalities and only after they are
over the offer of appointment can be
made. It is true that in a few cases perhaps
we can say on theoretical grounds that the
delay could have been at least curtailed if
not completely eliminated but such cases
are not many. For the assiduity that the
U.P.S.C. has spent in pointing out to us
the cases in which there have been such
delayed appointments or delayed offers of
appointment, may I point out that in view
of the very large number of appointments
that the Government has to make and the
total number of Government servants is
very large —as you are aware it may be in
the neighbourhood of about two million—
when appointments have to be made In
these circumstances, our policy !« to
avoid all delays as far as possible,
generally accept their recommendations
and act upon them. Here and there there
may be certain delays but they are
generally of an inevitable
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nature taking into account tne cir-
cumstances under which they have to be
made.

The next point that should be
understood in this connection is that when
the Government feels that certain
appointments have to be made, then the
particular Ministry or Department notifies
their requirements to the U.P.S.C. who
start the further formalities of issuing
notifications, fixing the dates for
examination, etc. In the meanwhile, as
you are aware, the Government are
always anxious to see that wherever it is
possible on economic grounds either such
appointments are not made or at least the
period of such appointments curtailed.
That is the reason why in the Ministry of
Finance we have a special unit known as
the Economy Unit. Now it is the function
of this Unit, it is the constant duty of this
Unit, to find out as to whether it would be
possible to dispense with a certain
appointment and though formerly a
requisition had been made still the
Government after a full consideration
might come to the conclusion that either a
particular post should not be immediately
filled at all or it should be filled after a
certain lapse of time considering the need
for it, if it arises at a future date. It is
under such  circumstances though
formerly the Department or the Ministry
had made a requisition for getting
recommendations from the U.P.S.C.
certain circumstances subsequently might
arise according to which either the post
would not be found to be necessary to be
filled at all or the Government might find
it possible to have the work done with the
existing staff. In such cases naturally in
the interests of economy, in the interests
of the avoidance of further wastage, the
Ministries or the Departments inform the
U.P.S.C. that the particular requisition
might be cancelled. It is under such
exceptional circumstances —and the
number of such cases is very few and far
between—that such requisitions have to
be cancelled and the U.P.S.C. informed
that no further proceedings are necessary
In this respect.
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Then, Sir, in 1957 the U.P.S.C. made a
very valuable suggestion on which the
Government have acted. Often times the
requirements of Government are not in
terms of one or two but are actually in
terms of a mass of appointments. In such
cases it was suggested by the U.P.S.C. in
or about the year 1957 that when
appointments requiring a particular
qualification were to be made by the
various Ministries and Departments and
where in particular the qualifications were
almost the same, the Government should
have a machinery for finding out
beforechand, before the new year had
started, what the requirements of the
various Ministries would be in bulk and
request the U.P.S.C. also to make
recommendations in bulk. Now, that was
a very valuable suggestion on which the
Government have acted. In my Ministry
we have got a special division for dealing
with this, what is known as the Man-
power Directorate There what is done is
this: Long be-for the new year is to begin,
We request the various Ministries to
assess thei, requirements as accurately as
possible and where these requirements are
with the same qualifications, then they are
coupled together. Then, the U.P.S.C. is
approached well in time before these
posts are filled in, to make what may be
called mass recommendations. As you
will see, this was a novel experiment and
we accepted the U.P.S.C's. recommenda-
tion in this respect and we have started
the .work with a fair measure of success.
Here in this case we are dealing with
mass recruitment. We have to find out or
assess the mass requirements and then
approach the U.P.S.C. As I have pointed
out, oftentimes on account of
circumstances beyond one's control, the
necessary measure of co-ordination is not
forthcoming. All the same we' have
insisted on the various Ministries con-
cerned that they should plan Well in time,
that they should have what may be called
forward planning so far as their man-
power requirements are concerned. You
will agree that in a welfare State we
require a number
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Service Commission

of persons for carrying out {govern-
ment's welfare schemes. That is the
reason why this new experiment has been
undertaken and may I point out that on
the whole it has been fairly successful,
though here and there, in certain cases
sometimes, the cooperation is not
available in time or it comes after some
delay. And I am prepared to assure you
that the suggestions that the U.P.S.C.
have made in respect of forward planning
and co-ordination will be kept in view
fully. As I pointed out, there is a special
department for this purpose and we are
trying our best t« see that the efforts of
the U.P.S.C. are not wasted, as far as
possible, that they are economised when
our requirements are brought under a
common unit. Therefore, so far as this
suggestion is concerned, Government are
prepared to accept it and try their best to
see that it is fully given effect to without
giving any cause for wastage of effort so
far as the U.P.S.C. is concerned.
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Then, one of the most remarkable
features of the present Report and one of
the trends in recent times has been the
significant rise in the number of
appointments from the Scheduled Castes
and Scheduled Tribes. It is a very
ticklish, problem. Now, under the
Constitution, as you are aware, a certain
percentage of posts is reserved for
Scheduled Castes and Scheduled Tribes.
These are the only two communities for
which the Government of India have
made certain reservations, generally on
the basis of their population. Now, this is
both in respect of the Central Ser-vives
and the All India Services, of which we
have at present two, namely, the Indian
Administrative Service and the Indian
Police Service. A certain percentage was
fixed so far as the All India Services and
the Central Services were concerned.
Another principle also was laid down that
in the interests of the efficiency of the
Services, such reservations should be
only at the recruitment stage and should
not be at the promotion stage.
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[Shri B. N. Datar.] That is a matter
with which I need not deal, because there
has been a judgment of the Supreme
Court, which is under our respectful
examination so far as their views on this
Question are concerned. But for the
present purpose, may I point out that
certain percentages were reserved for
these communities.

As you are aware, the Scheduled
Castes have been suffering from social
disabilities. The Scheduled Tribes have
been suffering from isolation. Now, the
members of these communities were
absolutely illiterate. Therefore, while the
Government took in hand certain
constructive measures for spreading
literacy amongst them, they were also
pnxious that something more should be
done for raising the intake of the
members of Scheduled Castes and
Scheduled Tribes in the Government
Services. Now, this intake was extremely
low and, therefore, Government felt that
something more has to be done, in
addition to making such reservations.
Now, it was found that the boys and girls
in these communities and tribes were
brought up in certain highly uncongenial
environments and, therefore, their general
knowledge was lacking compared to
what the members of the other
communities had. That was the reason
why the Home Ministry took up this
question about four or five years ago of
supplementing their equipment by a
special training. For that purpose we had
approached the various Universities. The
Allahabad University was prepared to
start what we can call a tuition course.
Before the candidates appeared at the
regular all-India competitive examination
held by the U.P.S.C., certain selected
candidates were made to go through a
certain course with a view to giving an
all-round equipment so far as such
candidates were concerned. And with the
co-operation of the Allahabad University
a special hostel was established. Special
tuition courses were also started and the
results have been extremely gratifying
during the last three years. Now, it was
contended
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that candidates from the South found it
difficult to go to Allahabad all the way
from their places. Therefore, a proposal
has now been accepted that a similar
centre should be opened in the South also.
We are in correspondence with the State
Government and it is quite likely that in
the course of the next few months we
shall have another tuition course on the
same lines as the Allahabad University
has. May I point out that this has been
done with a view to seeing that the
Scheduled Caste and Scheduled Tribe
candidates do not lag behind and that on
the basis of their own intellectual and
other equipment they stand the test of the
U.P.S.C. examination in as fair and
satisfactory a manner as possible. We are
spending more than Rs. 75,000 per month
on this tuition fee. In addition to having a
big hostel at a cost of Rs. 2,50,000 at
Allahabad, there all the tuition and all the
other charges are entirely borne by the
Government. And I am extremely grati-
fied to find that it has begun to yield very
good results, as the Report of the
U.P.S.C. itself will show. I need not go
through the various figures. The figures
have been rising in a remarkable manner.

It is true that some more time is needed
so that they can hold their own with the
members of the other communities. But
compared to the small figure, small
intake that we had before this experiment
was started, the figures that we are
having during the last three years are
extremely encouraging. They will show
that the Scheduled Caste and Tribe candi-
dates are in a position to hold their own
so far as even the other communities are
concerned. That is an extremely
gratifying result that we find, and
reference has been made by the U.P.S.C.
to this on pages 8 and 9. There they have
pointed out that a number of Scheduled
Caste and Tribe candidates have been
gradually coming up. In effect, as it is
pointed out on page 6, 32 Scheduled
Caste candidates and 11 Scheduled Tribe
candidates were recommended on the
results of the I.A.S. etc. Examination,
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1960. Formerly, hardly one or two were
recommended, and unfortunately in certain
cases they could not make any
recommendations though in our rules for the
ILAS. and L.P.S. we had laid down that
consistent with the minimum standards of
efficiency they should relax our rules for the
purpose of making recommendations so far as
the Scheduled Castes and Scheduled Tribes
are concerned. That has been referred to in
this Report at page 9:

"The Commission are alive to the need
for stimulating the intake of candidates
belonging to Scheduled Castes/Tribes in
Government services in respect of posts
reserved for these communities. For such
posts, competitive selection is normally
confined to candidates belonging to these
communities in the first instance, and, at
the time of selection, maximum relaxation
of the standard of suitability compatible
with  the maintenance of efficient
administration is kept in mind."

This is exactly in accordance with what has
been laid down in article 335 of the
Constitution. There also similar expressions
have been used, and Government have been
following it up by making rules that
consistent with the maintenance of suitable
standards there should be as large an intake of
candidates from Scheduled Castes and Tribes
as possible. That is being followed here and it
is not only in the I.A.S. and L.P.S. but in the
Central Services also, and I am very glad that
even in some of the so-called technical
Services the Scheduled Castes and Tribes are
having their proper place, and I am looking
forward to the time when they would satisfy
the requirements in a still larger measure and
hold their own so far as the other communities
are concerned. This is, as I stated, one of the
most gratifying features of the present Report.

Then, Sir, there was another point that was
often raised on the floor of this House and the
other House.
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It was as to the utility or otherwise, and if so
the extent of such utility, so far as the oral
tests or the personality tests were
concerned. Now,

[THE DEPUTY CHAIRMAN in the Chair]

as you are aware, the U.P.S.C. ara holding a
number of examinations, and they are grouped
together and called the All-India Competitive
Examinations. Two of them are of the all-
India type, namely, the I.A.S. and the LP.S.
There are also other Central Services. There
are certain specialised Services so far as the
Railways, transport, etc., are concerned. They
have a common examination with an option to
the candidates' concerned to accept the one or
the other or to opt for a certain Service. In
addition to the written test there was the
personality test also, and We had discussions
about this on the floor of this House when the
former Reports were under consideration.
Some hon. Members suggested that the
personality test was sometimes an erratic test
in the sense that they pointed out certain
instances where a student had done well so far
as the written part of the examination was
concerned and then he had been plucked
because his performance in the personality test
was extremely poor. Therefore, strong
opposition was voiced in this House and the
other House. Government considered the
whole matter and relaxed the rules to a certain
extent. The former principle was that apart
from passing in the written test it was
necessary for a candidate to pass in the
personality test also, otherwise he stood the
risk of failing in the examination altogether.
This particular rigid rule was done away with
in the year 1957, and what was done was
whatever marks the candidate obtained in the
personality test were added on to the marks
that he had obtained in the written test, and
then the result depended upon the calculation
of both the sets of marks, and therefore there
was no possibility of his failing altogether in
the final examination because he failed in the
personality test. Now this question is being
fur-
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[Shri B. N. Datar.] ther pursued because
even now sometimes we hear complaints, and
some of them are not entirely unfounded. It is
contended that the personality test ought to be
followed to the minimum extent possible.
Now, what has been done is this. So far as the
ILA.S. and I.P.S. are concerned, the total
number of marks for the personality test is
400, and so far as the Central Services ar,
concerned it is 300. A proposal has been made
to Government that the total marks for the
personality test should be further reduced.
This is a matter on which we have to consult
the U.P.S.C. and they are examining the whole
question as thoroughly as possible, and
therefore at this stage it would not be open to
me to say what the trend of the final decision
is likely to be in this respect.

SHRI M. RUTHNASWAMY (Madras) :
May I ask the hon. Minister what percentage
of the total .marks is allotted to personality
test?

SHRI B. N. DATAR: That i what I stated.
Now, there is no question of that. All these
marks are added on.

SHRI. M. RUTHNASWAMY-. What is the
proportion?

SHRI B. N. DATAR: It is 400 for the I.A.S.
and LP.S.

SHRI M. RUTHNASWAMY: Out of a total
of...

SHRI B. N. DATAR: We have not laid
down any minimum.

SHRI M. RUTHNASWAMY: What are the
total marks?

SHRI B. N. DATAR: Total, in some cases it
is 1800, in some cases it is 1300 odd. I shall
give the exact figures also.

SHRI K. SANTHANAM (Madras): What
are the marks for the written test?
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SHRI B. N. DATAR: They are more than
two-thirds. I shall give the marks if you like. I
have not got the marks here before me but I
shall give the total marks. Now, there is no
question of minimum marks. Formerly, he had
to obtain a certain minimum number of marks
fof passing at the examination, and if he failed
in the personality test, he failed in the exa-
mination altogether. For the 1.A.S. the total
number of marks is 1450 plus 400, and for
other examinations of the Central Services it is
1050 plus 300. These are the marks, and the
question is whether it should be further re-
duced.

SHRI N. SRI RAMA REDDY (Mysore) :
What are the factors influencing the
personality?

SHRI B. N. DATAR: That is what I was
saying. If the hon. Member had waited for two
minutes, I would have explained. So far as the
personality test is concerned, what is done is—
I attended one of their interviews— they want
to find out whether the man has a promising
personality—not that he has a personality
because he is just about 21 or 22 or he is just
in the earlier portion of his age. Therffore,
what the U.P.S.C. by their oral examination try
to find out is whether at the time he has a
personality which is promising enough to
make him an efficient administrator especially
in this field. That is the criterion. Therefore,
they want to know, firstly, what his general
equipment or general knowledge is; secondly,
how he has been thinking about the problems
of the day and thirdly, whether he is of a
sufficiently strong temperament to go through
certain difficult duties that might be entrusted
to him when he is put in charge of, say, a
district or even a division subsequently. So,
these are the various factors that have to be
taken into account. In addition to this what
they do is they ask him to write extempore an
essay on a certain topic which is of common
occurrence. Then they try to hold also what
you may call a debate between him and some
other person so as  to
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know whether he is in a position to develop
the idea in the first place and present it
properly before others. So, it is a fairly rigid
test with a view to finding out whether ther, i
a beginning of personality in him. You cannot
say that personality has developed in him at
that stage. These various testg are to see
whether he can deal with the subject, and they
are of such a nature as to induce a belief in the
examiner, that here they have a promising
personality which is likely to develop into a
full-fledged personality needed for official
work.

SHHI A. D. MANI (Madhya Pradesh) : On a
point of information. This procedure which
the Minister describes of a man having an
argument, is it the procedure for the 9,000
candidates interviewed for the LA.S. or is it a
special performance staged for the benefit of
the Home Minister wbjen he went to witness
the test? I have a set of rules with me.

SHRI E. N. DATAR: Though the total number
of candidates i; 9,000, now actually there is a
process of further screening or elimination.
They have to pass through a written test eand
those who pass through the test satisfactorily, it
is only they who are invited for an interview or
personality test. Therefore, the number is hot so
large as the hon. Member suggests, though the
number is fairly large, and I might say that the
members of Ifhis interviewing committee carry
on their work in as conscientious and objective a
manner as possible. There is no desire to put the
candidate at a disadvantage. Sometimes young
people get nervous. Then they are put at ease.
Then they have to answer the questions in as
effective a manner as possible. Therefore, one
view is that there ought to be a personality test
because sometimes what happens is that when
there is a written examination, it is perfectly
possible, at least in extreme cases, that a man
may get the highest number of marks by
cramming even. But so far as the I personality
test is concerned, the can- 1
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didate is directly in the presence  of the

examiners and he spends at least half an
hour—in some cases more also—and they
try to put him at ease with a view to
understanding what he is capable of. That is
the personality test. It is not a matter which
can be very easily solved. There are difficulties
here and there. Once upon a time the matter
was extremely difficult. A very large number
of students  who had obtained even first class
marks in the written tests failed to pass in the
personality test. That was the reason why, on
the desire of the hon. Members of both the
Houses, we took up this question and made
the personality test a qualifying examination
and not a competitive exam

ination in  the sense m that failure in the
personality test did not automatically amount
to failure in the whole examination, and these
marks were added on. A further suggestion has
been made that the number of these marks
should be further reduced, to 200 and 150 in
respect of these two groups. Now, that is a
matter .

SHri B. D. KHOBARAGADE (Maha-
rashtra) : May I know whether any effort has
been made

THE DEPUTY CHAIRMAN: You will
have your chance. Let him finish.

SHRI B. D. KHOBARAGADE; On a point
of information. I want to know whether any
investigation has been made into the cases of
Scheduled Caste and Scheduled Tribe candi-
dates

SHRI B. N. DATAR: That is what I have
stated already.

SHHr B. D. KHOBARAGADE: Let me
finish my question.

SHRI B. N. DATAR: I would request the
hon. Member to be present when J start
speaking so that he can understand the whole
thing.

SHRI B. D. KHOBARAGADE: I want to
elicit some information from the hon. Minister
and he is not giving it.
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SHRI B. N. DATAR: In fact, I have
explained the whole position and so far as the

SHRI B. D. KHOBARAGADE: I want some
information from the hon. Minister, Madam.
Let him understand my question and then say

THE DEPUTY CHAIRMAN: What is the
question?

SHRI B. D. KHOBARAGADE: The hon.
Minister should not be so impatient.

THE DEPUTY CHAIRMAN: What is the
question?

SHRIB. D. KHOBARAGADE: So far as the
Scheduled Caste and Scheduled Tribe
candidates are concerned, they passed a
written  examination  successfully and
brilliantly and obtained first class marks. But
we find that they miserably failed in the
personality test. So, I wanted to know from
the hon. Minister whether he has tried to
investigate such cases and find out why the
Scheduled Caste and Scheduled Tribe
candidates miserably failed in the personality
test.

SHRI B. N. DATAR: I have already
answered this question and if the hon.
Member had been her, or had been attentive,
he would have followed me. I have told the
House that the U.P. S.C. themselves have
found that the results in respect of the
Scheduled Caste and Scheduled Tribe
candidates are encouraging and they have
made it very clear on page 9, to which I again
invite the attention of the hon. House, where
they have stated that they apply the maximum
relaxation so far as the standards are
concerned, provided they are compatible with
the maintenance of efficient administration.
This is the principle that we follow.

THE DEPUTY CHAIRMAN: As for the
personality test?

[RAJYA SABHA]
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SHri B. N. DATAR: So far as the
personality test is concerned, I may point out
that formerly the number of failure was very
large because of the unfortunate environment
in which these candidates were brought up.
That was the reason why we took up this
question and now we find that the results have
been extremely encouraging because of their
training at the school at Allahabad where they
undergo a course of training for about ten
months or so, and generally, their equipment
comes almost to the same standard as that of
the candidates from other communities. That
is the very reason why from two or three, the
number has now come to 32 in the case of
Scheduled Caste candidates and 11 in the case
of Scheduled Tribe candidates. So far as these
examinations are concerned .
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THE DEPUTY CHAIRMAN: How much
more time would the Minister take?

SHRr B. N. DATAR: I will finish before
one of the clock.

it fawerm are weeeen = faar
(went w3ar) : OF gay ot F feAAr
HIT UF 9T 1T § AfEAA AT
7T AT

THE DEPUTY CHAERMAN: You have
taken .

SHRI B. N. DATAR: I hav, no objection to
curtail my speech. For the benefit of hon.
Members .

SHRI RAJENDRA PRATAP SINHA
(Bihar): We shall have no objection to extend
the time. Let the hon. Minister take his own
time, because he has given

SHRI B. N. DATAR: As this is a technical
subject dealing with a number of
administrative matters, I thought that I might
explain the whole position to the hon. House.
If the hon. House does not desire, then I shall
reply .
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THE DEPUTY CHAIRMAN: How much
more time would you take?

SHRI B. N. DATAR: I shall finish before
one of the clock. That is what I have stated.
That means, that I have got ten minutes more.

So, I was explaining about the personality
test and I need not say more because the
House, I believe, i$ now in a position to
understand what our ideas of a personality test
are.

Now, one of the points on which we had to
depart from the advice of the U.P.S.C. was
with regard to the extent of the probationary
period particularly in. so far as the I.A.S. and
I.P.S. candidates were concerned. In respect
of th, .A.S., the present period is one year. It
was considered necessary that before they
were confirmed, they ought to have some
more experience at the district headquarters.
At present as the House is aware, we are
having  the  National = Academy  of
Administration at Mussoorie. There they pass
through certain courses of training for about
one year and ultimately they are confirmed
and then they are serif to the districts. It was
found that besides the training that these
candidates were having at the National
Academy of Administration they required
further experience. That is the reason why we
laid it down with the consent of the U.P.S.C.
that the period ought to be two years, so that
one year at the Academy and further one
year's actual work and experience at the
district and other headquarters in the State
will give us a complete idea as to whether this
probationer is fit enough to be confirmed as a
full-fledged officer. Now, that has been
accepted. Then, what wa, decided way that the
period should be reduced to a certain extent so
far as the three chances were concerned.

Another aspect of this question was,
formerly there were three chances for a
candidate to appear at these examinations.
Now these three chances were reduced to two,
because the U.P.S.C.

the Union Public
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and the Government agreed that the mental
equipment, whatever it was, within two years,
ought to be more than sufficient to understand
whether he is fit or is not fit. After that was
accepted, the question arose a, to in what way
these two chances should be given. Now, so
far a; the examination that we are holding is
concerned, it consists of a number of
examinations meant for various Services.
Now, there is, what you may call, grouping of
the three Services (1) LA.S.|LF.S. (2) L.P.S.
and (3) Central Services. Now, in respect of
these there are different papers; in respect of
these the results are announced differently,
and, therefore, what we stated was that a
candidate should not be deprived of the
opportunity to appear at an examination only
because he had appeared at one of the other
competitive examinations—not in all. For
example, a man may have appeared in the
examination for the Central Services but he
may not have given any preference so far as
the I.A.S. or the LF.S. was concerned.
Therefore, what we in the Government did, in
spite of the advice of the U.P.S.C., was that
we divided the examination into three
categories and we stated that a candidate
ought to have two chances so far as the
particular examination taken is concerned; he
must have appeared twice at the particular
category of examinations before he could be
disqualified therefor—after a period of two
years. Therefore, you will find that we
liad"strong grounds for departing from the
advice of the U.P.S.C.

Then there is one more point regarding re-
employment of retired personnel. Now, this
question also has a history. You ar, aware that
in the adjoining State of U. P. they had raised
the age of superannuation from 55 to 58, and
on the one hand the Government of India was
asked to follow this, and o, the other hand
there was the consideration that if the age of
superannuation were extended to 58, then a
number of young officer; would have no
chance of rising to the highest. The Central
Pa, Commission's Report was received and
then the
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whole matter was considered, and Government
came to the conclusion that the age of
superannuation at 55 should be retained as it
was, but that specially in respect of technical
personnel Government should liberally grant
extensions or give re-employment only in
exceptional cases. This is the policy that was
announced by the Government of India after
the Central Pay Commission's Report had been
received and duly considered. Therefore,
sometimes what happens is that while it is true
that youngsters ought to have a chance
Government also, on the other hand, ought to
have the advantage of the mature experience
and wisdom of these officers which
Government would Iosp if they were
compelled to retire at 55. That is the reason
why Government have kept to themselves the
power to grant extensions year by year in cases
where, as has been stated, the officer is
physically and mentally fit. That question wa;
examined and then decided and therefore, in
certain cases, it is open to Government to grant
extensions or, in other cases, re-employment.
That is the reason why in a few cases, even
beyond the age of 55, at which a man was
normally to retire. Government have granted
extensions in public interest, or granted re-
employment because the Government felt that
his services were useful to the community.

SHRI K. SANTHANAM: May w, have the
number of such cases and their proportion to
the number of people who retired?

SHRIB. N. DATAR: Ishall give it.

THE DEPUTY CHAIRMAN: Just five
minutes more.

SHRI B. N. DATAR: It i only in
exceptional cases; the number is not very
large. I myself had occasion to look into such
cases. The number is not. much; yet I shall
supply the exact number. What I am
submitting is thai eyeh in this respect
Government have to take Into account the
exigen-

[ RAJYA SABHA ]
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cies ot the service and the mdispen-sability of
the particular man who had considerable
wisdom and ripe experience so far as his
actual work is concerned. Under these
circumstances Government followed the
middle path of granting extension or re-
employment only in a few cases, but generally
a man has to superannuate at 55.

Now, I need not refer to the other cases
where some complaint has been made by the
U.P.S.C. We have filed a Memorandum and
there we have explained the whole position,
and I am confident that hon. Members will see
that we have strong reasons for departing from
the advice of the U.P.S.C. I am inviting
Parliament's attention only to page 5 of our
Memorandum. That will show how in a
particular case the U.P.S.C. had recommended
a particular lady officer but Government found
that she was not suitable at all. This hag been
made clear there.

"The candidate selected by the
Commission was never associated with
any scheme for training women
workers."

That was part of her duty but this lady had no
experience at all. That is point number one
against her.

"The reports on her work while
employed under a State Government
showed that she had no background in
village work and liked to sit in office and
issue orders rather than go into the villages
for doing work herself by giving directions
on the spot."'

SHRI NAFISUL HASAN (Uttar Pradesh):
Were these qualifications and requirements
given in the advertisement issued?

SHRI B. N. DATAR: Yes, the whole thing
had been mentioned, that her service, were
required in connection 'with village work, that
she was expected to train th, village workers.

"The reports als, showed that she lacked
sense of responsibility and never cared for
efficiency and work.
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In 1955 she was censured for an irregular
posting which caused loss to the
Government. Her subsequent performance
was also not considered satisfactory."

This is the type of candidate who was
recommended by the U.P.S.C. T am quite
confident, Sir, that all of you wouloT agree
that it would have been highly improper on
our part to have appointed her . . .

SHRIMATI MAYA DEVI CHETTRY (West
Bengal): May we know her name?

SHRI B. N. DATAR: I would not mention
her name; it would not be fair. I can give you
the nam, but it would not be fair. Ultimately
Government are responsible for carrying on
the administration and for maintaining the
highest standards of efficiency. Therefore, Sir,
when certain recommendations ar, made arid
if conscientiously Government think that the
recommendations are not correct, it is not
merely the privilege, it is the ctuty of the
Government to depart from such advice and
make proper appointments. That is the reaso,
why in four out of ten thousand odd cases we
had to depart from the U.P:S.C.'s advice.

Lastly. Madam, I again desiri that we plac,
on record our gratitude to the U.P.S.C. for the
very difficult work that they do in a very
highly conscientious manner.

The questions was proposed.

THE DEPUTY CHAIRMAN: There are
seventeen names. The time allotted by the
Chairman wag 3J hours. One hour is over; 2£
hours remain. If the House desires extension
of time we would cut down th, lunch time by
half an hour.

SHRI B. N. DATAR: Let us have the lunch
time and let the extension be beyond 5
o'clock. Let it go on even after 5, and if it i
not possible today, I shall reply tomorrow.

[9AUG. 1962 ]
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THE DEPUTY CHAIRMAN: Tomorrow I
do not think .
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SHRI RAJENDRA PRATAP SINHA: May
we know what time he will take to reply?

SHRI B. N. DATAR: It depends upon the
volume of objections that the hon. Members
will raise.

SHRI SATYACHARAN (Uttar Pradesh): I
would rather suggest that the proceedings
conclude at 5-30 p.M. It may be extended by
half-an-hour, but pray do not cut the lunch
hour. This is all th, respite that we have.

THE DEPUTY CHAIRMAN: If the House
so desires the House will sit till 5-30 p.M. The
House adjourns till 2-30 P. M.The House then
adjourned for lunch at one of the clock.The
House reassembled after lunch at half-past
two of the clock, the VICE-CHAIRMAN (SHRI
M. GOVINDA REDDY) in the Chair.

SHRI B. N. DATAR: Mr. Vice-Chairman,
Sir, I shall give the marks separately so far as
these examinations are concerned:

Wrirten Persona- Total

lity test
LAS &IF5 145 400 1,850
Central Services 1,050 300 1,350
LP.S. Bso 3on 1,i50

Aw Hown, MEMBER: For LAS?

Surr B. N. DATAR: TAS. and LF.5.
together 1,850,

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : There are 16 speakers on
the list. W, have only 180 minutes with us.
We have to give some time to the Minister for
reply.

SHRI B. N. DATAR: About 20 minutes. [
do not want more.
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THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : Hon. Members will try not
to exceed ten minutes each.

ot farergare wRTATES @t
for : ard IvEaTRd wgma, WO
ERAERILR CRVEELCRE TR R iRy
SH AT H 99 q&719 |Y @ 47 |

Tue  VICE-CHAIRMAN  (SHri M.
GOVINDA REDDY) : Try to finish as early as
possible after ten minutes.

o1 faregmT  waTE! WR-
fear : oo wgrw, dfEEE @
e arad 9% fadar s & fag
ST U AT, w4rg fra, faam aves,
FATTA WT AF AT AAW, § I
i orE AT A w1 e o gz
& | AR AT WIAR I FTH A WIAT
TF agd AT fgEm wE F9 § AR
ST G TSAATS  avaT §F Erer g1 or
& ar sra § sdEear ur ordr § M7
TRt Tionw 77 g fF gEra aeneE
&% AET <@ Ta |

WSt 9 §9 A §AT WMAN @
FfTazT ®f AT § AT UAT FAT FraT §
& g o 58 AT Afaw g
FT FT HATT FC T § A A frag
guw! aigd ¥ fad am § gawr ag
AT FTETA AMGAT § AR AT A
qrEar {1 W7 & 1 $F T TR
AR Far s v Sfaga # Ty ag £
FA TAAT H AT AME AT HTATT T 4T AT
FAA AT IR AT 2 & AT g F
qET T A §Ig0 ¥ v frgfreat
F art & Aig e & fonw | ag ara
TR gE g WA T W A g
TAT 7 AT § | THH W w
1 RET RT3 1% (AT arg
g 9UBTd T AT KRG M ag v 3 :
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"In view of the special circumstances involved
in the maintenance of the Force, posts in the
Central Reserve Police may be temporarily
excluded from their purview for a period of

three years; —— ﬂ‘ﬁ m

A W@ waw F A war
fF o o7 & fadiw s ¥ 5
grh fod o & dr A @1 g
wfasre v = Wi et
word & fad a1 faege gz &t wiv o
AR R R RGN e
AT G 9RT & fqd avE AT were
FTT AT 7 AT FOGILET ALY AT
1 7T Fr Frw ¢ v w7 & fag e
T AT G LA § W gae @ o @
B2 I & | FT FT & 7% wF & ford
AT T AT G2 ATEAT § AT Iw A
Freft srre At Bz Y sgan ?

Ot 7% & T fopis w9 &
WATT & ATC ¥ T § | GUT AEA,
fufrdy #e famEile w3 faer #%
T H AT TF &1 AATCE | 4T
foms g5 ¢ a3 g e # fam arar
& ot f e & ferd o fewrdife &
ford qur ST T By AT | T A
T TG TN ¥ A7 gt w1
dre e T A g )
qes ¢ i orfady aurs § oaamn

"The disposal of cases by the
Departmental Promotion Committees
was often delayed by the lack of duly
drawn up recruitment rules and,
sometime, as the result of suggestions
made by the Ministries I Departments for
departures in particular cases from the
rules or established practice.
Departmental Promotion Committees
could function much more efficiently if
recruitment rules existed for all services
and posts."
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wufed & frdga wem f7 foeie | wffaud siga 1 9= soo § 1,140

weq & ar # wy wfaag & oft gum
fear war @ gt e dvenfasrs
Fifa F #1 s F40 ar wiaw
TTLFT ER |

gt 7@ & o w3 fagferat 7
For i ara | weart frafyat & fod
7z Sifawa & 05 Qe gra oF a1 &
WL AR FH § BA AL GAT HIANT
&t g ford Twa v forar smram =nfeq
ware gz ot FoqiE & of 3 gad v
¥aw T ¥ foesi fr Xea wwg 0T
fean ran | i e & e & Prarf ara
% IqH THLT TEY AT I | ag A
I{r gag # A€ AT ) weAT agEy A
uF T JrsT Ao v o e ag
Tt aarn 5 TRLE T 0 w1 SO
FE | AT TE a4 wew § afeadT 77
T 5 gw AT aww ¥ faawr s
seqrE T@r T WX aul A% wears
TEIT YT AT TV TATS G5 A6 5
aeg i fort Wt g o2 fe @ wem
fr g wagdt & ¥ Fon T § 5
&t v @ g 8

T4 8 7, T it afvafa
&7 it it ard frraferdt #1 o et Ay
defoem god & ard 8 1 I v W R
gaferd St g2 T A §
T =TT §9T T AT H T {8 0T TE
2 o faadt araw ¥ o Fasrfrant &5t
TET ArAT FEh AT § S quT far @
Rz T & 6 92 ==t 1 avy @ f aga
#9 i e & faaw fr s &1 fawr-
fzar 1 7l W 9Ty 0% W 81
&7 gt agr fafar swar &1 gara 9
faedt =rfafae FTodidemm 8, St fawet
i< for &, Sud a7 Tay avre £
qaAfas g ¥ arom gar fear
a1 ST AT & A1 FQ &G oqgac F
grar w4t | et e fame # @ifras

%o ¥ 4% T Fraa FFay wdr 97 W7 99
a2 9 fagfe & fag =t dro fro writar
& 7 ® fawrfon 1 7 o | g fog
2 wifSrat o of YT ¢ ¢ w1 FrEw
ot mmm mar qr W7 99 avE = dto
o qMT & AW T fawifr 57
A7 @1F FI wER W W@ fawfa
FTCITLEA § T 0 T T2 Fed 2 6t
F7 dgfaa off ait W sE@
fearfear aifr &7 W1 F21 f% gaT
ATH A AT | O ATF TAT WIART It
A0 9 AT FAT a7 IEET T Ao
%1 af59 5= 2@T 5 F% a1 wam
AT FIFTATE WA 7T qfcadT oy
T 721 g A1 fgT oo 7 g gm0
qtsrer Fit & AL 5T A I any F
a7 o £F1 % 39RT §99 Fr W
g o< gaw faa fosstes & g o
gar @y fonaErdr gt e o
faam & wiada T WdT § W ay
faafeaard gdr # #T feme ara
qefr gadY @ A1 g Py gk
T T G A3 WA € & farey-
Ty W g 6 W fad I v fig
ferar § T8 @ {1 AT ThRd ay |
&9 #M ¥ a7, Tzatewiz FOr i amx
Fant g P | Gt s § O o
H1F FATHTET A g BT g7 FA 0
STET A1 R PR O 9 9T " 64
BT 9@ 99 T & F6 g4 9@ ¥
STt SeteA § SAR1PGT 7 PardTd AT S
T | g ZATE AT wstaT €1 g0 AE
g ol |

AT g |, 941 fw gy 84
oft 3 +fT #fvTe firaT A e fr fonve
¥+t 2 fr gEATe—aenfetem—ar
T § WY G ATF ag W aahr
7@, awdr g & | g9 foitE At
& faa fear mar 3—=ifew wex W
s gun —fF wareat oY Fayai
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[+fr fawrergwiT w-Avemenft SYefzar) TE AT O BT SITAT @ 1% & Hrataay

g7 GEt afafe wi frafaaal & at
¥t oy § ot fr Sfem = sha
g | UF & 9% & fad wF a7 wiv A
i 8, o &1 ave # wF Qv A
oY & | 7 # AgY " 5wy
o7 fr 2w 97 IEE Qg e
&, dET ¥ QT wTY Fd §, gEadig
g ¥ faar o femar g1 wwY ¥
77 frgfmdl & s # gt aoe awr
N & are & Fq1 AgT g qAne |
oF & a0 fgferdt & fad defie,
qdT g & | OF F[9 97 e e
o § Wi T QOFA F i H @A
W &1 T9 & IS AT wE) AT v
& 1 o &Y Trar &, UF & gA 9% 9%
frafert & fag fafwe fantt oo
Y STERT WERT ¥ [ Y oY § T o
uF wfET N A1fed | aET #+
wifzd 7 uF @ a7 o fafaal
# fag sdagr g % O v g
wa fod fawmow aeg faam o @
a7 faurit N wiw w@gi a5 T
O AT WET FA FT A FLar @ o
oY fy grefy wiY= Frwr oy S == g
fm R e FE F I F
T AT AT AT ager T § UK 55
@ wron @1 o ¢ f Frafent T
R | oY e ATy F HAY wEgE A
wreor gerr av i ot afte s
& AT FT a9 ¥ gH FE ATHE] Y @
Foat 997 € | 5 g #§ ar ownd
gfre &1 wren FE o T § g 1y
fafar & f € gvon & @
v g ¥ AR A A I i e @Y
wrer &, wfwat a1 smar 2 A q9 ag
%faer far omar & 1 a8 sfae &
s g | Hg WEOr oF o § st
fammroer &1 s @, wifwat a o &
o gY o &, §2 ey, o § s

w1 frafam & ot @ R A7 TR
HTAA & | AT TCHTT T av ST &
FAN AT § W A6 & g e
Fafz g s &, fine ot am Fad w2
fo g gveramd 2 g e ) W www
i 7 Arar § Fr o afae s w1
TR il BrRr I & fr
THRI A9E q FHH! T FEAT TR |
faeme 3 7 23 &1 5w o gfa
F—AY st FEw A 0 g—ww
& & aY WIIAY AGT SATAT AITEY FHAY
& WYX ZTE ST AL I O AT 9
fatfoz aam &, ov o ¥ frg @@
oI & WEe @81 #<a g fw e
frafsr 2t ot & e 3oF GG A9
ST H AT g el § ogamdd s
@+ #T qq &, 7 A a9 @va £ 1 Hfpa
WY UF qW § I ARCT FTIT 8§
OY o q FHH Ty Sfgq g7
[WE A gy IfaT s T R

i T ¥, ¢3 =fFni ar @
& fodt grorn & ST qy A Ty F
v g gra vaw fag fawrfor w7
st @ wfew s frwfor s @
ST & AT IEF WA WL ATE T &Y HEA
oz wEr st fgf s oif g a7
T F & 1| 3A g F vy Frafer
FT 3 Tifeq 7T OF UF 49 ¥, 37
27 HIS ¥, UF HA (9 WA aF
frafa & forg st sam 7% ormeft 1
qom ¥ Ag wrar & 0F wmwsr aveem
T § | AWIF WAL FHAT aHEN
FATAT &1 a1 B FaAT A1 | T ATTH
sfawsr & o wma 7@ 9 T g
A7 afees Aoz g @ | e F o

3IF 9 TAHE AN T |

WT WA F AT AT FG (937
& | W 7 Fd Agar & fr gw A
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fesdy &t “wremer’ @M AT #T
fm i wm fEam efFE ar o
dfmm ¥ Gt o A % 9% &
THEHT AT HTOWIET AW ATAAT EW AT
# 9% § o g feafs & a7 qwer &
@ o f5 97 g AT FAIfE st
fage oy & o gk famal # aga
T FH @ 9FF A B IH
for =g afred «ff st oo f5 7
orzT A7 foedt ug faer wT oo a9 |
0 T 9 TaAT ferdt T W g7 A
for wrmws & 1 AR 35 firy 72 smaw
FT g § o sfawr 9 & o a1
afm e dr a1 e ¥
F Wit G wRe €, e a@ ¥ A
T @17 g9 8, faw 9@ & e
e g 8, foa a@ 79 Ay i
Hed & Il a%g F9 § 9 fgrar at
gt ferert 5 woe g SR ana )
7 fomm W wam s =y &1
T at # § i @ar 9@y o
fardt &1 9t @31 W § JaW WA
a3, wF teeF g7 ¥ far q@
gafa @@l 1 mfia & fraw
vdi ¥ fAw sem fF g
ATET AEART § GEE 23— gw A
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Fear g & ot gam 47 {1 e
A wAr o 7 W fEen &%
qHA FIA FT F0Z F4T |

SHRI M. P. BHARGAVA (Uttar Pradesh):
Mr. Vice-Chairman, I do not think it is a very
satisfactory position that we should be
discussing on the 9th of August 1962 the
report of the U.P.S.C. for the period 1st April
1960 to 31st March 1961. In fact it would
have been proper to discuss the report for the
subsequent year at this time. I do hope that it
would be possible for the U.P.S.C. to present
its report earlier than what has been done this
time and it would be possible for the two
Houses of Parliament to consider these reports
earlier. The discussion after such a lapse of
time becomes rather unreal. We take
cognisance of those facts which had happened
about two years back. This is not a very happy
state of affairs.

While speaking of the 10th report of the
UPS.C, 1 had pleaded for more
accommodation for the U.P.S.C. office and I
am happj to note from page 2 of the report this
year that they have been provided with some
building which will be available to them at the
end of this year, 1962. Yet another need of the
Commission still stands there and that is a
very pressing need and what I am referring to
is about a hall for the U.P.S.C. to conduct their
examinations. The number of examinations
which they have to conduct every year is
increasing year after year and it is increasingly
difficult to get proper hall in Delhi for
conducting these examinations. So I would
plead with the Government to see that this
need of the U.P.S.C. is also fulfilled at a very
early date so that they can conveniently
discharge their duties.

Now for two years I have been speaking
about the subject of foreign (Students about
which alotis beng
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done by the u.M.i.u. rne uiair-man has been
going abroad, trying to interview people and
persuade them to come and settle in India but
unfortunately in the three reports which have
been discussed in the House, 9th, 10th and the
11th, nowhere have we been told how many
students from abroad have actually come and
joined the services. We are being told that so
many people have been interviewed, so many
offers have been sent, so many persons have
been recommended to the various Ministries,
so many persons' names have been put in the
pool but even today in spite of several
questions in this House, the Government has
failed to give us the proper number of candi-
dates who have actually come and joined our
services during the last 3 or 4 years. I do hope
that it will be possible for the Minister to
place diese figures before this House at some
subsequent date.

Now, in the report on pages 16 to 21, the
Commission has pointed out a number of
irregularites which have been committed by
the various departments. Personally 7 feel that
it is not enough to point out the irregularities
and get away with it. What I would plead with
the Commission as well as with the Ministry
is that these irregularities should be seriously
taken up and an attempt should be made to
point out exactly who was responsible for
such irregularities in appointments. If even
one man ig denied his due promotion, by such
an irregular appointment, it is something
which is very serious. In fact we deny to that
person the fundamental right to which he is
entitled and here we find that year by year in
the U.P.S.C. reports we are told that this
irregularity has been committed in this
Ministry, that irregularity has been committed
in that Ministry and yet we are never told what
actual action has been taken in these cases.
This is very important and it should get the
attention of the Ministry which it deserves.
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Now, if my hon. friend Shri Chordia
had taken the trouble of going through
the discussions in this House on the 9th
and 10th report of the U.P.S.C, many of
the remarks which he was pleased to
make about the D.M.C. would not have
been necessary. They were all redundant
because while the discussion of the 9th
report was on; I had pointed out to this
House the irregular'ty which was being
done by the D.M.C. and the Minister, Mr.
Datar, tried to heckle me that this was not
the forum where th's question should be
raised. The forum, he said, was the Mun
cipal Corporation. He tried to justify
things but today he comes with the report
where he has to justfy all that has
happened and he has to explain in great
detail in the memorandum on the 11th
report of the U.P.S.C. how they were
helpless, how this could not be prevented
and how it could not be checked.

If they had acted at that t'me probably
these things would not have happened. If
we act properly, many of these things can
be avoided and that is why I pleaded
earlier for the early consideration and
early placing of these reports. I had cited
another case at that tme and there again
the Minister tried to heckle me. He said
that I was trying to give out things which
should not be given, that they were
wrong and so on. That related to the post
of Professor of Biochemistry and there
again whatever I pointed out happened to
be correct and the appointment was later
withdrawn. 1 have today to point out
another case to this House where such a
lapse has occurred on the part either of
the Health Ministry or the Un'on Public
Service Commission. It relates to the
appointment of an Assistant Director
General of Health Services for the
Contributory Health Service Scheme.
The Union Public Service Commission,
in consultation with the Health Ministry
advertised— the advertisement number is
34 of 1961—for the post of Assistant
Director General of Health Services and
they prescribed the minimum quali-526
RS—S8.
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fication as M.B.B.S. plus a post
graduate degree, M.R.C.P., M.D..,

M.S., F.R.C.S., or D.P.H. Now, strange
things happened. In response to this
advertisement,  several qualified
doctors having the requisite degrees
applied. They sent in their applications in
good faith. I do not know what happened
then. For the interview, people were
called who did not have the requ'site
qualifications. Those who did not have a
post-graduate degree but were only
M.B.B.S. were called for interview. The
interview took place and a person was
selected who was only an M.B.B.S. in
preference to the other highly qualified
people. I mentioned about this to the
Health Minister and she promised that
she would look into the matter. Here
again, the Union Public Service
Commission opens itself to a serious
charge. On what basis were the very
minimum qualifications which they
prescribed in the advertisement waived?
It is a kind of attack on the fundamental
rights of those qualified people who had
applied, people who had the requ'site
degrees. I would again plead with the
Home Minister to take this matter a little
more seriously and find out where and
why this lapse took place. Unless we do
that, the faith of the public and those who
are applying for the various posts will be
shaken in the integrity of the Union
Public Service Commission. There is no
reason why the minimum qualifications
which are prescribed by the Commission
in the advertisements— these are not
done at the ask'ng of somebody else but
by the Commission themselves—should
be waived summarily and a person who is
not duly qualified appointed.

Now, I should Tike to come to another
subject about which I had been putting a
number of questions in this House and
my hon. friend, Datar, has been replying
to them from a stand which is
inconsistent with facts. If hon. Members
will kindly go through the questions
which I have so far tabled on
various dates—I
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[Shri M. P. Bhargava.] give the
numbers and dates, Starred Question No.
277 of 25th June, 1962, Starred Question
No. 189 of 2nd May, 1962, Starred
Question No. 48 of 19th March 1962,
Starred Question No. 78 dated 28th
November, 1961, Starred Question No.
97 of 17th August, 1961, Starred
Question No. 206 of the 3rd May 1961
and Starred Question No. 538 of 21st
December, 1960—they will themselves
find out how inconsistent has been the
stand of the Home Ministry Vvis-a-vis the
Union Public Service Commission so far
as the question of the formation of a panel
of left-overs of the Assistant Superin-
tendent's examination, 1959, is con-
cerned. I had stated the facts of this case
while discussing the Ninth Report of the
Union Public Service Commission and I
need not repeat them. These were
mentioned by my hon. friend, Shri Harish
Chandra Mathur, while discussing the
Tenth Report in the Lok Sabha. A lot has
happened since and yet the stand of the
Home Ministry or the Union Public
Service Commission is not intelligible to
us anyway. If, as they maintain, it was a
competitive  examination then the
4uestion of the formation of the panel of
left-overs does not arise. The very fact
that the Government have agreed that
they will form a panel of the left-overs
from the lists of the 1959 and 1960
examinations takes away their argument
that it was a competitive examination. It
was a qualifying examination where the
percentage of marks for qualifying was
fixed at 45 and this is borne out by earlier
facts. Some examinations were held in
1955, 1956, 1957 and 1958. All those
who got 45 per cent, and more were
absorbed and today not a single person is
left out of those examinations, who has
not been absorbed. Here, what do the left-
overs of the 1959 and 1960 examination
want? They simply want that they may be
put on a panel from which appointments
may be made as and when vacancies arise
but the Government is not prepared to
accept that stand. They have agreed to
form

[ RAJYA SABHA]

the Union Public
Service Commission

a panel but they will form the panel only
on the basis of 55 per cent, marks
obtained by the candidates. Now, if they
can agree to 55 per cent. | see no reason
whatsoever except obstinacy on the part
of some officials why a panel should not
be formed on the basis of 45 per cent,
which is a just demand on the part of
those who  appeared in  those
examinations with the clear
understanding that they will be eligible
for appointment if they got 45 per cent,
and more of marks. Moreover, their case
is strengthened by the fact that each one
of them possesses a letter from the Union
Public Service saying that he has
qualified in the examination

Of course, the letter does not 3
say that he will be given an

appointment and that is my
stand. They do not want appointments
today. They only want you to place them
on the panel and draw from that panel as
and when vacancies arise. I fail to
understand why that request is not
granted, even when the Government has
come to this stage when they are ready to
accept 55 per cent, as the basis. What
logical argument can be given for
accepting 55 per cent, as the basis? If it is
a case that there are no vacancies, then
you cannot form a panel at all. But if
there are vacancies, you should take from
the panel as and when vacancies arise.
That much, as far as this point is
concerned.
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Before 1 sit down, I would like to
mention one other point. There is a
similar case of about 40 assistants about
which I spoke when dealing with the
ninth and tenth reports also. Here there
are vacancies and those 40 persons can
be easily absorbed. But here the
Government's stand is that they do not
recognise that as a  qualifying
examination and they had absorbed
everyone who had obtained 50 per cent
and more. Somewhere the standard is 50
per cent and at another place it is 55 per
cent. Sir, the truth of the matter is that it
was 45 per cent and nothing mor, and
nothing less. I do not understand how this
stand can
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be justified and I shall be very happy if the hon.
Minister in the Ministry of Home Affairs can
give a straight answer to the questions raised by
me and not elusive answers which he has been
giving all these years to me.

Thank you.

SHRI A. D. MANI: Mr. Vice-Chairman, I
should like to join the hon. Minister in the
Ministry of Home Affairs in paying a warm
tribute to the Union Public Service Commission
for the excellent work it has been doing all
these years. As he rightly put it, th, U.P.S.C.
deserves our gratitude for the independence
with which it has been functioning during the
time of its existence.

Sir, I would like to raise certain broad issues
of policy arising from this Report which I hope,
will engage the attention of the Minister for
Home Affairs in his reply to the debate.

Sir, a large number of students have been
meeting me and asking me this question: What
will be the medium of examination at the
U.P.S.C. level in 1965? They are puzzled by the
talk of the change-over to Hindi language in
1965 and they feel that the examinations would
be conducted in Hindi. I have no doubt that
Hindi would become the lingua franca of India
and would be finally accepted as the national
language of this country. But is the country
prepared today for the change-over to Hindi as
a medium of examination at the U.P.S.C. level
in 1965? 1 would like the hon. Minister fo,
Home Affairs to give some attention to what I
have said just now. Mr. Vice-Chairman, I
would like to draw the attention of the hon.
Minister for Home Affairs to the point I am
making now and I would request him to make a
note of it. A large number of people are
wondering what the language of the
examinations would be in 1965. A number of
students have met me. These students are in the
third year course and are preparing for the
Master's Degree examinations in science or arts.
I think the Government should take the
opportunity of the discussion on this Report
to I

the Union Public
Service Commission

make a policy statement on this subject. I feel
that the time has not come for the change-
over to the national language as the medium
of examination in 1965 and 1 do hope the
Government will continue to conduct the
examinations in English as an associate
language, along with Hindi, if they so choose.
A statement from the Government is called
for, because a large number of people are
worried about this matter.
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There is another point which comes up in
this connection. The Report has mentioned
that Hindi has been adopted as one of the
optional languages for the examinations. It is
a wise step that the Government has taken in
suggesting to the Commission that Hindi
should be included as one of the optional
subjects. But I think that the regional
languages also should be included as optional
subjects. If Sanskrit can be taught at Oxford
university, there should be no difficulty in
teaching Kannada in any of our universities or
in making it an optional subject for
examinations. It will give parity to the
regional languages with Hindi and would give
a status to the regional languages which they
are claiming now. I do hope that the regional
languages would be accepted as optional
subjects for the I.A.S. examination.

The hon. Minister for Home Affairs told us
this morning that there was controversy about
the personality tests. I have been associated
with the U.P.S.C. in the past. As one of their
expert advisers I have sat on their interview
boards and have had some experience about
these personality tests. What I would like to
tell the House, is that the personality test, if it
is properly conducted, is one of the best means
of judging the alertness of a candidate. But it
must be properly conducted. For example,
whenever I have been sitting on the board, the
approach that I have adopted, and which
commended itself to my colleagues on the
board also, was not to ask questions to
ascertain information from the candidate. We
never put I questions to the candidate asking
him:
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[Shri A. D. Mani.] What are the
financial powers of the Australian
Senate? We did not because he was not
expected to know all these details first
hand and to give an on-the-spot answer to
such questions. But we have tried to set
certain problems before the candidate. For
example, one of the problems we set
before him was this: "You go to the
United States and somebody asks you
about the action taken in Junagadh. What
will you say?" Or, "What is your attitude
about Kashmir?" This is how we tried to
test the alertness of the candidate. I have
also seen some of the examiners trying to
ascertain information on subjects about
which the candidate could not be
expected to have a knowledge at the time
he appears at the interview. The sug-
gestion that I would like to make to the
hon. Minister is to have an enquiry
conducted into personality tests, by
psychiatrists and  educationists. A
committee may be formed to go into the
whole question of how to judge the
personality of a person. A good deal of
such enquiry appears to have been done
in the United States of America. If this
committee reports that personality should
be tested on the following lines, the
persons who are appearing before the
U.P.S.C. also will know on what lines and
by what tests they are going to be judged.

Mr. Vice-Chairman, I would next like
to refer to this question of the technical
pool to which the Commission makes
reference in this Report. In spite of a
technical pool having been created, there
is a good deal of dissatisfaction among
scientists that they are not getting a
square deal. I would like to ask the
Minister for Home Affairs whether the
U.P.S.C. has processed a method to find
out whether the people with technical
qualifications  have been  suitably
employed. There is no point in creating a
technical pool without employing these
persons. The other point that I would like
to make is this.

SHRI B. N. DATAR: Is the hon.
Member referring to the Industrial
Management Pool?
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SHRI A. D. MANI: I am referring to the
scientific and technical pool.

Next, [ would like to make a suggestion
regarding the examinations that are being
conducted now. These examinations are
based on the British pattern. The British
pattern was designed to discover civil
servants who will carry on the "Babu's"
work in the Secretariat." The conception
of modern India that we are having
includes the conduct of community
projects and there we do not want more
highbrow officials. We want people who
understand the mass mind, who will be
prepared to work with the people. In 1958
there was a committee over which Sri
Ramaswami Mudaliar presided and that
committee presented a very valuable
report on recruitment of personnel, and it
suggested that the graduate qualification
should not be insisted upon by the Union
Public Service Commission for all jobs.
But that was concerned only with the
nature of the qualifications which the
Commission  should expect from
candidates. I would like the Government
to undertake a full-fledged enquiry into
the kind of examination that we, should
have to recruit civil servants, because
when we had the discussion on the
Dhebar  Commission's  Report  on
Scheduled Tribes, a number of persons
questioned the utility of the examinations
now being conducted. What kind of
examination should we have for the India
that we want to create, for the India of the
Community projects, the India with the
3rd, 4th and 5th Five Year Plan, which
are going to come in the future?

I would like to go on to the defence of
the Minister of Home Affairs about the
action taken by Government in
disregarding the advice of the Public
Service Commission in regard to certain
posts. He mentioned the case of a lady
whose appointment had been
recommended by the Commission and
the Government found it impossible to
accept the Commission's advice. As one
who has sat on these boards I may
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say that the general procedure that we
follow when a candidate appears is not to
ask for the confidential reports of the
previous employees. We want to judge a
candidate on his performance at the
board. Confidential reports, are available
to the Government later but at the
examination stage we do not ask for the
confidential reports so that our minds
may not be prejudiced.

SHRI NAFISUL HASAN: The Com-
mission sends for all the reports.

SHRI A. D. MANI: In this case there were
officials of the Ministry concerned
represented on the interview board. The
officials concerned must have seen all the
confidential reports about the alleged
irresponsibility of the lady concerned.
I do not know the lady at all; I can get the
name of the la

dy from the Minister of Home Affairs
later in the lobby. I am speaking as one
who knows nothing about the lady; I
am speaking on the facts as presented in
the Report and as presented by the hon.
Minister. There was no mention whatever
in the interview that the confidential
report was seen by the Chairman and
Members of the Commission and by the
expert advisers who came from the
Ministry. When they had recommended,
why did Government on the basis of
information placed before it by other
persons disregard the advice of the
Commission? This is a flagrant case of
injustice to the Commission and actions
of this kind will undermine the public
respect for the Commission. What the
Government has done has made it appear
as if the Commission is irresponsible—
they may not have used this word—as if it
has recommended a person who did not
have a good record and therefore the
Government has found it compelled
to turn down the recommendation. I
think the Government should have no
occasion to depart from the
recommendations of the Commission
in any matter and that in future all the
recommendations of the Commission
would be accepted.

I would like to make one final point.
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THE VICE-CHAIRMAN (SHRI M.

GOVINDA REDDY) : I am afraid you have
taken 12 minutes already.

SHRI A. D. MANI: Just one minute.
The Commission has made a reference to
the fact that it has discontinued
submitting detailed reports on the
performance of examinees at the various
examinations. These reports which used
to be published in the past must be
continued. A large number of people do
not know what is expected in the L.A.S.
examination. They have to depend on
four-rupee books published in Delhi
called competitive examinations guide or
pocket book or something of that kind to
find out what is expected by the Union
Public Service Commission. What 1
would like the Commission to do is, when
the examination for 1962 is over in 1962
they should publish a report on the
general performance of the candidates
pointing out the deficiencies in the
written  examinations so that the
Universities may try to remedy those
deficiencies by imparting better in-

struction.
SHrRI T. S. AVINASHILINGAM
CHETTIAR (Madras): Mr. Vice-

Chairman, I warmly support two of the
points raised by the previous speaker.

I approve of the introduction of Hindi
as optional subject; so also I would want
that the other Indian languages may also
be made as optional subjects.

Coming to the second point, these
personality tests are of various kinds. I
am sure the Union Public Service
Commission is a very impartial body but
in other places these personal interviews
are not always used very fairly and so
certain norms as suggested by him with
the help of some psychologists may be
evolved so that even unconsciously some
wrong may not be committed.

Now, I come to another point. Non-
acceptance of the Commission's advice is
only one of the things on which we
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[Shri T. S. Avinashilingam (Jhettiar.j
want explanation from the Government.
The Report has mentioned other matters
also—delayed offers of appointment and
delayed  references and  irregular
appointments. Article 323(1) of the
Constitution says:

"It shall be the duty of the Union
Commission to present annually to the
President a report as to the work done by
the Commission and on receipt of such
report the President shall cause a copy
thereof together with a memorandum
explaining, as respects the cases, if any,
where the advice of the Commission was
not accepted, the reasons for such non-
acceptance to be laid before each House
of Parliament."

It is with reference to this that this
memorandum has been laid. I would
suggest that to follow the spirit of the
Constitution they must also explain the
other two matters that I have mentioned,
as to why there have been irregular
appointments and why there has been
delay in appointments, for which they
had advertised, and taken so much pains
to select the candidates and still many
years after that also the appointments
have not been made. We know cases in
which when a candidate who is a person
not liked by the Government is selected,
the posts are abolished because that is
one of the ways in which they want to
avoid the selection. People who are in
offices know it.

Secondly, there are delayed appoint-
ments. Nobody wants to wait eternally.
There are cases in which selections were
made two years back but still the posts
are not filled. Pages 61-62 give a good
number of instances. Selection was made
in one case on 23-3-1960; more than two
and a half years are over but still the
appointment hag not been made. Another
selection was made on 1-4-1960 but
appointment not made yet. Naturally a
person who has been selected will oot be
waiting eternally. He will seek another
job. And this is one of the
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ways in which a good deal of unfairness
is done to the candidates. I should have
thought that even in cases like this, even
though they do not strictly come under
article 326(1) of the Constitution, the
officers concerned must be asked to give
their explanation so that responsibility
must be upon them to justify their action.
There are a lot of cases about which I
would not like to go in detail.
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Coming to other matters, what is given
on pages 16, 17 etc. does not make very
good reading. After three years a man has
been appointed; two people have been
overlooked. Then a Committee was
appointed—Appointment Committee or
whatever it is— and that suggests two
other people but still overlooking this
recommendation this man is continued
and after two years his name is sent up to
the Union Public Service Commission
and the Commission is absolutely right in
rejecting that. There are so many cases
given on pages 16 and 17 where such
things have been done. For example on
page 19 it is said that a person was
continued in a post even after the
Departmental  Promotion  Committee
which met in 1957 had placed two
officers who were senior to him, in the
panel fo, promotion. But still a man
whom they wanted to appoint was
appointed and then in 1960 three years
later the Agriculture Ministry approached
the Commission for the regularisation of
the appointment of the officer as Regional
Director from 1955. The Commission
informed the Ministry that the officer had
been irregularly promoted in 1955 and
continued as Regional Director without
the case being referred to the Depart-
mental Promotion Committee even when
they met subsequently and recommended
certain officers senior to him. This is not
fair; but unfortunately they need not give
any explanation about such matters. This
memorandum contains explanation only
in respect of those four cases of non-
acceptance and the hon. Minister gets up
and says, 'Oh, the Government hfts
accepted everything; only four cases are
there m which they have differed with the
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Commission." But what about the other
irregular appointments? I say according to the
spirit of article 323(1) these irregular
appointments also should come in for
explanation being given by them. And we
would like to know wnat happened to those
people who were responsible for these
irregular appointments.

Madam, I greatly value the work of the
Union Public Service Commission. You know
in every country in the world, to avoid
nepotism, to avoid irregular appointments and
to avoid partiality, Public  Service
Commissions are appointed and we have them
in the States as well as at the Centre and we
must be able to give them the greatest respect.
Maybe there may be certain cases in which
their opinion could not be accepted. For
example in regard to the case of the lady, I
think I should support the Government in the
matter. Actual experience is an important
aspect of the job. But so far a, these irregular
appointments are concerned, there are pages
and pages filled with such cases. After the
candidates are selected, even for two years,
three years, appointments are not made; for
what purpose? These are matters which
require a great deal of thought. 1 would
suggest that the Government must take this
aspect of the matter very seriously. I do not
conceive that the four matters which are
mentioned in the Memorandum are the only
ones that Tequire an explanation from the
Government. Other matters too require an
explanation, but under the Constitution they
need not give their explanation because it is
under a different head. I think that this House
should insist upon getting an explanation from
the Government. I hope that such things will
not happen in future.

SHrR1 NIREN GHOSH (West Bengal): Mr
Vice-Chairman, generally the Governmen
recruits and builds up an administrative cadrg
staff for the aims the administration sets beforg
itself. As you know, we on this side of thg
House fundamentally differ on many of thg
aspects of the |
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Government's policies, but at the same time we
co-operate with those aspects which in any way
are beneficial to the people. The manner in
which the Commission is constituted, the
manner in which the recruitment is done, the
manner in which the whole process is
conducted, it is precisely to strengthen those
aspects which harm the interests of th, people
and which injure and anger them. Otherwise,
there is no great change from the British tradi-
tion. As in the old days, the same pattern of
examinations are being conducted. There is no
change even in the system of examination. In
those days the examinations were held in
England and now they are in India. It is
surprising that an I.C.S. officer is the Chairman
of the Commission. It is no wonder that an
I.C.S. officer should be the Chairman because
they are a kind of steel frame. It is precisely
this anti-people aspect they want to strengthen
and for that purpose they want to build a cadre
staff. Now, it would be quite appropriate if an
eminent public figure sympathetic towards the
people with a broad and liberal outlook had
been appointed as Chairman of the
Commission. That would have been proper and
appropriate. But the Government has not seen
its way to do so. Now, I do not see that the
present system of examination and recruitment
differs from the old system obtaining in the
good old British days. No wonder that
efficiency hag gone down. If anybody would
listen to the people, to the market gossip, he
would hear that in the top hierarchy of officials
there is nepotism, bribery, corruption, favour-
itism and all that. That is the market talk. If you
care to listen, you will hear it. And you can
find it from the Mundhra scandal. So many top
grade officers were involved in that case, how
the licences, permits and all those things were
given and all that. But when it comes to their
performance which in any way benefits the
people, the position is different. The other day
when we were discussing the Report of the
Commissioner for Scheduled Areas and
Scheduled Tribes, we found shortfall
everywhere. There is short-
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fall in the health schemes, etc. In any
matter which goes to benefit the
people, the performance of the hier
archy, which is supposed to implement
the policies of the Government of a
welfare State, is not satisfactory.
There you will find them totally ineffi
cient, deficient, indifferent and all
those things. But if you ask them to
repress the people, this administrative
machine will function with top speed
and it is bound to be so under the
system in which you work, which you
have taken over from the British
regime. g \\$

SHRI N. SRI RAMA REDDY: What is
the communist system?

SHRI NIREN GHOSH: You will see
when we come to power. So, what is
necessary is that a new people-oriented
policy in building up a cadre staff should
be followed. Now, in this connection I
would support Mr. Mani on one point
particularly, that is, confidential reports
and police verification. Why you are
continuing this practice passes my
comprehension. Again, precisely by this
system those candidates who can work
hard for the people. who are honest and
opposed to nepotism and corruption are
excluded. Precisely those candidates are
excluded by this practice and it is a
method of political discrimination at the
same time, whether you would like to say
so or not. You are debarring certain
sections of the citizens from the highest
administrative posts in the Government
and the reasons are never told before
Parliament. You never disclose how
many candidates have been debarred in
this way from holding posts, from being
appointed to such posts. You cannot
disclose them because you have no
reasons, no adequate and sufficient
reasons by which you can convince the
ordinary people of the country. Now, I
hope that Mr. Lai Bahadur Shastri will
not accuse me of using harsh words this
time as he did the other day if I may
inform him that this practice of political
discrimination—as the common people
say—may be a handy weapon
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in protecting and safeguarding the

interests of the very rich section and the

vested interests. But it runs counter to the

interests of the teeming millions of India,

as Gandhiji used to say.

As regards the combined examination
system, I support the view put forward by
the Commission. The Government has
advanced no strong reason whatsoever to
repudiate that suggestion. According to
the present system, as introduced by the
Government, a candidate within his age-
limit can appear three or four times in
different examinations, in the I.A.S.,
I.P.S. or other higher grades. Why should
it be necessary to have different exami-
nations? There should be one combined
examination and in this matter 1 fully
agree with the suggestion made by the
U.PS.C.

As regards the probation system, I do
not see why the probation period of the
direct recruit should be extended from
one year to two years. One year is quite
sufficient. He has passed all the
examinations, personality test and
everything. He is in the academy for
training and all that. Why do you waste
another year and keep so many
candidates in suspense, that they may not
be confirmed or they may not be
appointed? So, I would say that the
Government should revise its opinion on
this matter.

As regards those persons who are
recruited from the State Services to the
L.A.S. cadre, there is the new system of
probation for one year in their case. It is
absolutely undesirable. As the
Commission says, they were doing the
job in the States and for those very jobs
you keep Them on probation for on, year.
From my personal experience, I know of
a certain official of the West Bengal State
Government. He was recruited to the
1.A.S. He was officiating as Deputy
Labour Commissioner. After
confirmation he has come back to that
very post. These things happen. So.
unnecessarily there is one year of
probation for those persons who are
recruited from the States. It is absolutely
undesirable.
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Then, one thing more. Mr. Datar has
waxed eloquent on the remarkable
increase in the number of appointments
from the Scheduled Caste and Scheduled
Tribe candidates. But the total percentage
of those recruited from the Scheduled
Castes and Scheduled Tribes is extremely
low, as the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes shows. You will find that out of
some 93 or so who have been in-
terviewed, only nine or eleven have been
appointed. I would say that a more liberal
view should be taken than has been done
so far in the matter of recruiting higher
administrative cadre staff from the
Scheduled Castes and Scheduled Tribes.

Another point I would like to say is
this. What about the percentage of
Muslims in the higher administrative
staff of the Government of India? No
information about this nas so far been
given to us. I wou:d like to point cut to
the Government that as an important
religious minority community Muslims
are aggrieved that somehow or other they
are not given their due share in the higher
administrative staff of the Government.
So, it is up to the Government to satisfy
this House, the Parliament, that a lair
percentage of Muslims too are recruited.

Another point I would like to say is
that on an ad hoc basis there has been
recruitment in more than 500 cases.
There were 502 cases in which the
Commission agreed to provisional
arrangements being made by the Min-
istries or Departments pending regular
recruitment through the Commission. I
fail to understand when there is going to
be regular recruitment for the 502
vacancies. There. has been provisional
recruitment to these posts. ftThen you
make regular recruitment for these 502
posts, what would you do if you have
already appointed persons temporarily in
those posts? That is a question which has
got to be answered. So I would like to
say that this is a gross irregularity.

[9 AUG. 1962 ]
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Last of all I will take another point, the
question of the Deputy Director,
Women's Programme, which Mr. Datar
explained at length. From the Com-
mission's report you will find that the
selected candidate had been adjudged as
the best out of 33 candidates who had
been considered for the post on the basis
of  qualifications and experience
prescribed by the Ministry. Having
regard to their qualifications, experience
and past record, the Commission was
unable to accept the view of the
Government. So it is clear that the view
of the Commission as regards past
experience, record of service and all that,
is quite contrary to the explanation put
forward by the Government. So it needs
an explanation from the Minister.

1080

As regards implementation of those
measures concerning examination and
probation, I would suggest that Gov-
ernment before implementing them
should have consulted or discussed it in
Parliament since the U.P.S.C. differs
from them fundamentally and vitally on
two very important questions, that is,
probation and direct recruitment and
examination. So, 1 would like the hon.
Minister to enlighten the House on those
points.

SHRI M. S. GURUPADA SWAMY
(Mysore): Madam Deputy Chairman,
whenever I look at the Indian admin-
istration, I remember the traditional clerk
of Anthony Trollope. The traditional
clerk dealt with the papers in the
seclusion of his office. Anthony Trollope
when portraying this character says that
this clerk satisfies fully all the
requirements of a modern administration.
It was a satire that he wrote. Now I
remember this story and the character.
Why I say this now on this occasion is to
emphasize that there is no difference
between the band of people, the great
army of functionaries who are
functioning in this land now and the
glorious, traditional clerk portrayed by
that novelist.

What is the employment situation
today in India? After fifteen years
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of independence are we progressing in
any manner in quality, in effici

ency, in honesty, in any virtue in
regard to th. administration of the
country? Mr. Datar was  waxintc
eloquent in the morning about the
methods that are being pursued to select
the best men in the country, but may I
ask him with all humility whether we are
discovering the finest brain power as a
result of this process? Where are we
today? Have we been able to secure
competent officials and employees,
which is the primary aim of any modern
administration?  Is it the contention of
the Minister that everything is all right in
the home front? Are the criticisms that
are levelled against the Administrative
Services, about their incompetence,
about the prevalent corruption and
nepotism, baseless? Why I am raising
this fundamental and very important
thing is to focus the attention of this hen.
House that the whole basis of our
recruitment in India today is wrong— if
not wrong, it is grossly inadequate to
serve the ends that we have in view.
Now the public administration has
increased in  variety, extent and
complexity, and in such a  situation the
public administration should adopt all the
ideals and methods of scientific
management. Administration like any
other business requires talent and skill.
Mr. Datar pointed out that we are holding
examinations now and then and that
we are recruiting the best. What are the
other ways by which we can improve
upon the selection technique? May 1
point out that the examination, test and all
that we are having now do not produce
and have not produced the
competent official? In my viaw the
examinations conducted today are placing
a wrong emphasis upon narrow intellec-
tual attainments, and they are not
based upon the skill, aptitude and
general understanding of a candidate.

Perhaps, India has not moved away
from the traditions and methods adopted
by Cardinal Richelieu. Perhaps,
Members are aware that Cardinal
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Richelieu, with a vi»w to modernising
the administration, adopted wrong tactics
and wrong methods, an
d with a view to creating a centralised
administration he adopted innumerable
irregularities, and that is  why  the
administration of Cardinal Richelieu
was called a very autocratic regime.
What do we find today?  The Report of
the Union Public Service Commission, if I
may say so, is a mild indictment,—may
I say a mild impeachment,—of the
Home Ministry. Very few instances
have been brought before us to show that
from time to time the Government have
not been fulfilling the requirements
which they themselves have  been
promising, which they themselves have
accepted. Friends have referred to the
various cases of irregularities. And after
all, a wise administration should draw a
lesson from past experience. If there is
a repeated commission of wrongs, then
what should we call that administration?
If there is an unconscious error or
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blunder committed, that can be
excused, perhaps that might be even
justified.  But when the same kind of
errors, same kind of anomalies and

irregularities are repeated from time to
time, what do we call that administration?
Administration, we expect, should live up
to its ideals. Perhaps, the hon. Mr.
Datar may be thinking that the method of
recruitment need riot have any ideals at
all, that the administration need not
have any scientific method at all. I think
he will agree with me that this
impression is erroneous and. wrong.

Now, I raise the issue of the em-
ployment situation today. Today as a
result of your tests and examinations, you
have created a class of people called
administrators who are swayed more by a
class conscience, and they are not wholly
to blame because the people who have
been recruited rightly or wrongly come
from certain stratas of society. We have
put a premium on intellectual
attainments; an intellectual may be a
dishonest person, h, may not be morally a
good individual. When we put more
em-
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pnasis on intellectual attainments, what
happens is, if that individual intellectually
becomes corrupt, the whole administration
becomes corrupt. That is the situation today.
So, I suggest that the mode of recruitment, the
basis of recruitment, should be changed.
Perhaps, students of administration know how
America has passed through various
vicissititudes in the matter of building up a
stupendous administration. I do not say that
all is well with the American administration, I
do not say that the American administration is
free from evils. But they have got first class
competent officials. They hav, been able,
through centuries, to.... (Time bell rings.)—I
would require about five minutes more—

THE DEPUTY CHAIRMAN: Five minutes
will be too much. Please take three minutes
more.

SHRI M. S. GURUPADA SWAMY: ... give
up their outmoded concept and pursued a new
concept enunciated by Taylor. The methods
enunciated by Taylor were scientific methods
and the test he advocated was a com-
prehensive test, not merely a test for
intelligence or for intellectual attainments, but
also a test for moral attainments. Some sort of
a radical change is necessary at the present
juncture.

Then again, this Report refers to the various
administrative services tint we have created.
In 1951 v/e passed an Act by which, I think,
Parliament has fixed a quota for recruitment to
the all-India services and a quota for
promotion. Twenty-five per cent, has been
fixed for promotion and 75 per cent, has been
fixed for selection by examination. May I
know from the Minister whether experience
should not be treated on a par with
intelligence? Is it the contention of the
Minister that a person with experience of]
many years should be under-rated, should be
treated less than a raw intellectual who
appears in a test or examination and passes by
mugging up a few things? Is it his
contention that ear*
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penence has no value? At least, I would

have expected experience being treated on
a par with what is called intelligence. In
the past, one-third of the personnel was drawn
by promotion based on experience. Today
what do you find? If you go to the States,
you will find that these raw cataloguing
minds, calling themselves intellectuals  and
functioning in various places, do not
understand the problem of the area, do not un-
derstand the people's aspirations, and they
develop a special quality of bureaucratic
spirit which comes in the way of normal
relationship  between the officials and the
people. Perhaps, the Government thought that
if people were recruited on the basis of
merit, they would be honest and
efficient. But I think my experience has been
that they have not been abl
e to deliver the goods.
this ratio be changed? I would even suggest
that people who have put in fifteen or
twenty years of service should be given more
preference than these raw hands, raw
individuals, who come straight from the
examination. And after changing the method
and system of examinations and after giving
due recognition to experience, perhaps we
might be able to create a powerful
administrative service, a very respectable
civil service. Otherwise, there is no meaning
in continuing this system because, as it is, we
find that we have not improved in any
manner either in efficiency or in morality or in
virtue. On the contrary, there is a decline
and dwindling of standards.

May I suggest that

May I say to him, Madam, that this is a
very serious matter and that this matter may
become very critical if there is no drastic
approach made in regard to recruitment, in
regard to promotion, in regard to creation of
proper service conditions to the personnel,
and also if no change is made in the approach
of the Government in regard to removing all
arbitrariness and discrimination in making ad
hoc appointments and in giving promotions
and thereby creating bad blood within the
administra-
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[Shri M. S. Gurupada Swamy.] tivd
services? May I again appeal

to him that he must take my appeal in
good spirit and consider some of thg
suggestions that I have made?

Thank you.

=t Famafag S (I 99T)
I HERAT, FHANT TH .

ot weA Wl (I wawm) o
FIrAAT HETEAT |

ot Famateg w@tger : CSoreTE
A7 T AW T FgIE, TeAT 7A@ Fal
g

o v (@ 7o feer ofr wfor
FT Wravr {4 A AT S Ty gl fw
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IaF T § gwe 5y § 99 e
g9 o fr 7 | I 71 5w T
famr T 0¥ e o § S e §—
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fgdr #1 gre Hfog—saw gEfaer

¥ geg wusil 9w # ot §9  qwere

Service Commission

At & ol A g ) o
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AT AA, I W@ A AT A &
agt IA9 @ A A w7 g fF o
a7 wdt T At % v g@dd A
HAAT 77T F o 9T q F2 | WiF
T dt 7T w7 ¢ waet 510 0t
et %1 wa F3 g% W & fw v i,
g: waml & feedy vg7 9@ =% & 9
Avay oty F ford 2feagm f 47 ¥ faa
st 9@ & foad waac oW T aw
g AAAT TN A e | 7 wwa g
fa W g arawn #v qwdw f wi Sft
Afr F4 1

T q1 qET aF A F——wA e
&t ara gre Hford & 37 Qe wrt
& /@2 war g felr #F et A
g et ot & grerife sfae F sq
FY wF A F91 faar g 2 a6
w17 gt Im # feedv & v A
oy ST T fra 1 ft @ Afed
— a1 #7gT a% g g F faat do-
ad AUET § I9 77 # e g
Fifgd | W AT AT Y aAr A
o & fad s qvi F7 § A
faed a ot 7 a7 sE—A =t 9
FAT AN A2 § W T FAT q3, wT
fafaer fae 3or 7 3w ifvq | &z,
& &Y, foedy e &Y, Fe A Ay,
1% 21 7@ #wo &, wref & 1 gw ar
wrET & f am w2t oafeor & o 2
qF & ofr 21, 81 F A & a7 & | oF
e |12 95§ F FIAr § A T 7w
T it 27T Al | W A1 FAT FEAr
adr & T foely &1 uF d5feas wreny
FT qYE T AgT 93 A F7 fFar O
wifgd a1, o wT aF @) e § 92
IHF  Aqra 0w warw fear g, faelh &
19 3 7% U anrn § F sawr w7 oy
AT FT T4 (347 § | 78 Tt 9=
¢ f wat Tt F w7 # wfemr gar
FET 4T 78T UF T AT 4T AT
9 & Trq avg w7 {7 it gAr FAT
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4, a1 gzt a g TEr gE ¥ W ow
fazat & o€ g€ st wagar v
FETE  TAT XA GAT 4T E AT T
I FT W7E FAAT &\ ;I qoAR IETAT
ST & | ST T T @A A g ar A
73 fF fedt aret w1 78 7 3|
& | W FiETae At aww dfar 6T
faaft oft wrr v A, gfao
Ty A w1 v Aifrx e feme &
FIE ATAT AT FT F T AL UF A
ity A % | W T Ty avw & A
w27 § fr fg=lr vregforarez 8, qan @,
Far 2, feedt m o¢ AT TR @)
fa=dy fpelt o2 T & smgA, Zw ar
7z S § e o o & At aw A e
A, gw ™ # FfEm A Ay § A
Yzl F¢ & 2 Sgd 3 A, AT
ST AT T AT w9 AT FU | Wifw
wforsfy & = <fra %7 a7 97 wutad q@
T F AT T AT eI FEAY TH

AT 9 qfaa afeas afaq FHre
FT A gfqdad wegd & o0 ¥ 991 Ag
I e & At A w fEr g AR
TTT AT FEAT AT T2 AT (a0 7@|r
& | 577 ST AST BOA 1T & AT AATC AT
T ¥ ot seiafed, afafraag
gyt €, o § W Ao J g E,
A% 5% g agdl & e a7 8
St o womar g f g s, 90w
¥ Wy g o T wfEfaaary g s
#, T #rE a7 | adi g, fe
At g o B & 1 st wfeE-
fry ardafear €1 wf 2, e st
fedt 3t 1§ e SNt & o AR vy A
5 Fordr ot & Y g v v P e 2,
ot 7% F w4 BT & a7 # agq &
A% TATEZAE gl fAwar a1 a7 fRa

(Time bell rings.)
WEATE 1 enft EEr woarg
4 p.v.

at & g, fadawr < fagr | 25 o
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afaw Fafter & qre oft a3 Fraw @ 3
AT 372 fae & o1 a1 022 F T |
gu &1, ot g T wew | F oy #E
oaT e WAl St & qE § At w2
% v m g ofsss afew wfew
T arg B, BHAGT AaT wEF F |
A1 gfr afers afqs wiew & a0
99 TET aFT | d FEC 3AwT Wi gy
fafaed) 71 weda Far & 7 7 oy ofemw
afawr wftew & s a9t o faar
Fawt @1 fam 9 W EEr g
Y 7 WIEW & 9 | ag S Sfeae
frwaren 8 i o 7 mofaar 47 @1 ag
wiwE 37 AfzT 5 @ w9 wradt g
o, g T, AF AT | ARATAT ' Hior F
I °T AT TC TG AT @, A4 a1
aerar fw fem afia & wm gtar & 1 #
St g ot d¥%a faur § a9 9F "
TG wevar fawomr wie S Har s
I ATAT T ST T AT FAT F T
FOA FT FIET FCN | TgT TY 9
Fifaw #Y 2, g7 §8 AFAT IAHY
freT & @Y% <1 Fg 9T agq wiwar
ATE ag WCHIT W & ar AT 7 #,
77 % g At 3 gL we |rEd |
FA ATAT F AF TG L KA A W
TET FT | WX 7 AL A Awfew
f uw @wr we fedr & afe s dr
g1 &1 m o Afe Far @ W) gaw
wrr faeat g #7190 2% @ & | A
w1 AT g wifed | gatad 7 e
UF ATT HAAATE A FO WAL AT HT
HHNT Fam g |

SHRI M. RUTHNASWAMY: Madam
Deputy Chairman, according to the English
proverb, "Good children must be seen, not
heard". In a parliamentary system good
departments must be neither seen nor
heard. The Union Public Service
Commission stands in a peculiar position.
It is not a department of the Government
but it cannot appear here to defend itself.
The Minister, speaking on behalf of
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the Union Public Service Commission, stands
in a very peculiar position. He stands in the
dock to defend himself against the Union
Public Service Commission. Instead of
defending th, Union Public Service Commis-
sion, which he did in a few words, most of his
time was occupied in defending himself and
his Ministry against certain remarks of the
Union Public Service Commission.

Now, Madam, the relations between the
Government and the U.P.S.C. are peculiar.
But before I go on to that, may I congratulate
the Union Ministry because it must have had
something to do with it on the constitution of
the Union Public Service Commission? It
looks a very strong body composed of retired
judges, retired educationists and retired civil
service men. It would have strengthened itself
more if it had appointed also representatives
of business because they would have
introduced some business methods into the
working and outlook of the Union Public Ser-
vice Commission. And having set such a high
standard of recruitment to the Union Public
Service Commission the Union Ministry of
Home Affairs might have seen "that its ex-
ample was followed also by the State
Governments because in recent years we have
seen a steady deterioration in the appointment
of Members to State Public Service
Commissions. Men are appointed who, for
instance, could not be appointed as High
Court Judges, or for services to their party or
because they represent a certain community
which has powerful voting strength. Madam,
the Madras Public Service Commission has
been deprived of the services of educational
men for most of the time that it has been in
existence. It has been in existence for nearly
thirtytwo years. It started in 1930 and i" the
whole of its history only two educational men
have been appointed to the Madras Public
Service Commission. So I would ask the
Union Ministry—because tbey all form
brothers of the same brotherhood, both here
and in State Ministries—to give a direction
that its example in the recruitment to the Pub-
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lic Service Commission be followed also
by the State Governments.
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With regard to the relations between the
Government and the Commission, many
departures have been noted. Some departures
from the recommendations of the Commission
have been noted. One can allow departures
with regard to the recommendations in regard
to policy matters such as principles governing
recruitment, period of training of probationers
and so on. But in regard to the selection of
personnel there should be no departure from
the recommendation of the Public Service
Commission because it is exactly to take away
recruitment to the public services from party
influences, from political influences, from
political pressures that Public Service
Commissions have been established in all
progressive  democratic  countries.  The
Government itself should set an example in
accepting the recommendations of the Public
Service Commission. The Ministers say that,
after all, they departed from the
recommendations of the Public Service
Commission only in five or six matters. But
why should they depart even in these Ave or
six matters? This is a matter of principle. The
Union Public Service Commission was
constituted in order to recruit men, in order to
advise government on recruitment to the
public services and without any exception, as
I think is the case in England, the Government
should accept the recommendations of the
Union Public Service Commission. It does not
convince anyone when the Union Minister
rises in his place and says, "After all, it is only
half a dozen instances in which we have
differed from the Commission", It reminds me
of the story of a woman who was brought
before a magistrate's court for the offence of
producing an illegitimate baby. She said,
"After all, sir, it is a very small one". That
plea does not excuse the enormity of her
offence. The Union Minister saying that it
was only half a dozen cases does not reduce
the enormity of the offence in departing from
the recommendation of the Union Public
Service Commission. Especial-
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[Shri M. Ruthnaswamy.] ly in regard to
the recruitment of the woman candidate
the behaviour of the Government has
been simply scandalous. Here was a lady
candidate recruited according to the rules
laid down by the Government itself. The
Union Public Service Commission re-
commended her candidature, recom-
mended her appointment, and because
ultimately the Government discovered
some flaw in her previous career, her
appointment was not accepted to the
detriment of the public services . . . for
that appointment, [ presume, was
necessary for the efficiency of the public
services. Because they did not like the
look of this candidate, thty went to the
extent of hurting the public services
themselves. Such kind of things should
not be allowed to happen by any
Government which wants the public to
respect the findings the integrity and
reputation of the Public Service
Commission. I am sure it was for some
political not administrative reason that
this candidate was not accepted. I
remember a similar case. I am not letting
out any secret because it is on the records
of the Madras Public Service
Commission. The Madras Government of
the day wanted the Public Service
Commission to recruit a candidate to the
grade of Deputy Collector from the
Harijan Community. The Public Service
Commission of the day recommended a
candidate. The name was sent back to the
Commission with a querry from the
Government whether they could not find
some other candidate. Three times the
Madras Public Service Commission sent
up the same candidate. Ultimately the
Government thought better of it and did
not appoint anyone to the Post of Deputy
Collector. This kind of thing creates a
very bad impression in the minds of the
public. They think that the Government,
after constituting an impartial and
independent Service Commission, does
not abide by the recommendations of that
Commission. Even if it is one single
instance, that is enough to create the
impression that there is some hanky-
panky going on in the departments of the
Govern-

[ EAJYA SABHA |

the Union Public 1094

Service Commission
ment in regard to the appointment of
persons.

With regard to the personality test, I am
afraid the criticism in regard to it is
brought down upon the Government's
devoted head mainly by the use of the
word 'personality’. Personality is a
tremendous thing to affirm of any person,
of any man or woman. It is a thing that is
built up in the course of years. You
cannot get at the personality of a man of
21 years appearing before vou. The oM
nomenclature was much more humble,
much more modest and therefore much
more truthful. The old nomenclature was
'examination by interview and record'.
That is the thing that a Public Service
Commission does. It has the record of the
candidate before it, his school record, his
university or college record, the record
about his work, about his examination,
about his achievements in the hostel, in
the debating room and in the athletic
field. It has all this information before it
and it interviews the candidate for half-
an-hour by putting him questions that
would elicit not only information about
the extent of his knowledge but also
about his character, about his habits of
life, his interests. The most useful method
is to ask questions about his life and let
the candidate speak most of the time
instead of the interviewers occupying
most of the time as is the usual practice.
In half an hour the candidate would be
able to reveal his own life, his own
character, if the questions were properly
put and it is by interview and record and
not by this high-sounding name of
personality test that the fitness of a
candidate—it is not his personality that is
being tested but it is the fitness of the
candidate— for the particular post for
which he is applying is tested. It is these
simple methods of interview and record
that should be adopted.

I quite agree with Mr. Mani that the
U.P.S.C. should issue an annual report on
the examinations, both written and the
interview examinations, giving
information in regard to the records of
the candidates, information in regard
especially to th, university
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from which he has applied, from which he took
his degree.  That is done hi the reports of the
English Civil Service Commission. Another
recommendation I would like to add to the
U.P.S.C. is that they should add to the list of
subjects, the subjects which the candidates should
be encouraged to study. Of late I have found
that there has been a decline in the devotion of
students and the universities paid to historical
studies. =~ Many university colleges have gone
in for Economics and sciences in preference to
historical subjects, so that most of the history
classes in our universities in the South are
denuded of students. It would be a good thing
if the U.P.S.C. prescribed a larger number of
historical subjects like the History of India, the
History of England, the History of the World, the
History of Europe, so that the candidates may
know that they can acquire sufficient number of
marks by presenting a number of these history
subjects.  So the prestige of history should be
elevated.  That is what was done by the

Civil Service Commission in England. It gave
prominent position and a large number of marks at
its examination to the Classics—Greek History,
Roman  History, Greek Philosophy and other
classical studies. That is one of the reasons
why the Universities there paid so much
attention to  classical  studies. Similar is the
position in regard to mathematics. So, as a
student of history, I would put in a plea for these
historical subjects so that the U.P.S.C could give
some new prestige, an<* influence, to historical
studies so that historical studies may rise from
the decline into which they have set in recent
years at our universities.

With these remarks, I shall conclude by
congratulating th, UP.S.C. on its fine record of
work and service to the country and hope and
pray that the Union Ministry and the Government
of India would adjust themselves to the working
of the U.P.S.C. and interfere as little as possible,
reduce even to a vanishing point their inter-
ference with the findings of the UP.S.C.
especially in regard to recruitment of personnel.
In doing so,
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tney in tneir turn, would be elevating the
prestige of the UP.S.C. and by doing so
they would also raise the level of
administration in our country.

st wEw AreEw wnE  (FE
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"The Committee is of the unanimous
opinion that the pay, prospects,
retirement and other benefits, of
scientific workers should be made as
attractive as those of the administrative
services in the Government."
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fe #t Arasa § 9t AR ITY
o1 &1 faeafaeragt & fgr onqd a4y
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“Consideration of All-India Scien-
tific Service.”
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F1 LY 5T o F fen &
AT 77 9T g e &3 | oot wwr
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arT & faq ot agy § fr e fn
afgg wafya o o www 2
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W TaAAz TEET T AT &)
T oaw ¥ oaflr ¥ wfew ¥ w7
fawrier T & 91T aHe ofsw sma
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FEa § % gwwr ara anfefew
AT T THed g W gaaT FdY
AT & 1 SEIT v At 9T 9 fzar
g f5

"The main fields in which it was
difficult to find suitable candidates

related to medical, engineering,
scientific and technical posts."

ax swER At fmarg frems
g9 Ffaq &1 qfma w9 7 2
o —

"Despite such efforts made through
personal contacts, suitable candidates

were not available for recruitment to
107 posts."
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"The Commission formerly used to
publish detailed results of the various
examinations held by them together
with reviews on the performance of
candidates for the information of all

candidates educational institutions,
etc."
o 92 FEd 2 F IREAEY
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Service Commission
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[T AT ARTAT AR
&1 91 FFarat o ave 3313 g it
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CFEREATT WA 2 A1 42 IAq q9q
arar @ s T a2 &1 qqfmr
T A fAv0 FTM AT G 0
T FAAC AT TATHT FT w0
WG bl g gidl & aaf 9 34
RFEAT FT W OH T AreT ¥ afz
g Tieaw afta wfaa3 w1 96 fao
ETAT 3 AT 4T 431 TIAAT T AR
frarfaar @1 gag avt 2siq gam

SHBI AHJUN ARORA: Madam Deputy
Chairman, a Public Service Commission is a
necessary part of a democratic government. It
is universally accepted that there should be
some authority independent of political
influence to deal with recruitment and
management of the public services. It is
interesting to recall that in this country the first
Public  Service Commissions were
established only after the 191

9 constitution when diarchy came into vogue.
The British rulers, till the Act of 1919,
thought that recruitment to Government service
was an act of patronage which they exercised.
But when diarchy came and some Indian
Ministers, however today, were appointed, they
deprived them of that right and patronage and
Public Service Commissions were appointed.
The fact, however, remains that an efficient
civil service is a  pre-requisite of a
democratic government and it is also well
accepted that  recruitment to ~ Government
services should not be an act  of political
patronage. We have, however, in this
country adopted the pattern Which the British
made and we have persisted in it without
making any rhange whatsoever. 1 have
gone through the Report. It is a Report of a
routine nature. The Report is not very different
from the Report that one had last year. The
essential question today is, does the present
Public Service Commission, its methods, its

the Union Public
Service Commission

practices, satisf our present requirements? I
submit that the Public Service Commission
does not seem to Have in view the social
purpose that the country has adopted. The
British administrative machinery as developed
in the nineteenth century Britain has failed
even in Britain. Its failure is recognised in that
country as well. It had long ago reached the
limits of its usefulness. Though in Britain there
is a tendency to give uj> that old nineteenth
century system we in this country, thanks to
our Home Ministry, persist in it. The 'basic
weaknesses of the Britain system were
mentioned by Dr. Paul Appleby who is a well-
known expert on public administration.
Addressing a meeting at the Indian Institute of
Public Administration in April this year, Dr.
Paiul Appleby said that he agreed with the
argument of an American colleague who
thought that if the British had been as able
administrators as many had thought them to be
neither India nor the United States of America
would be independent nations today. This is
what an American expert whom the
Government have repeatedly imported thinks
of the system but we persist with it.

1102

Our needs today are a thorough overhaul of
the system of recruitment and I am afraid the
present personnel of the Public Service
Commission with antiquated ideas and
outmoded ways is the last authority which will
do so. Since independence, a continuing heavy
load has been placed on public administration
in this country and that requires that the
services should have the same social purpose
in view wh'ch we in the country have adopted.
The Public Service Commission has miserably
failed in recruiting that type of officers. When
we in this country adopted the concept of a
Welfare State it was obvious that we should
keep our commitments to people in view when
we recruit staff to man the services. What
happens today is that the same mercenary type
which flourished under British rule is now
manning our services and is flourishing, thanks
to the methods of the
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Public Service Commission. We want g
change in the method of recruitment and ir
this we should try to evolve some method
by which we will recruit persons who havg
got a thorough realisation of the  changed
character of the services today. In thig
context also, I should like to quote thd
comments not of the Commu

nsts but cf the famous American expert, Dr
Paul Appleby. Speaking on "Good
Administrator" in New Delhi, he said, "In Indig
one who had no deep sense of emotiona
environment in the programmes adopted or wag
not thoroughly attached to the Welfare Statq
commitment could not be called a good
administrator". Now, 1 want the learned
Minister to look at the list of people whom hd
recruits in the services, thanks to the academid
tests of the Public Service Commission,  and
find out whether they have any attachment td
the programmes that we have In view, and I anj
sure he will And that this has not happened
As  a matter of fact, a good administratot
today must be properly programme orientated
The Public Service Commission does not seen]
to accept this basic fact. =~ As long  as thg
Public Service Commission does not accep
this basic fact that the services recruited today
should  be programme orientated, should bg
devoted to the socialistic pattern which thd
country wants to establish, efficiency in  thd
administration ~ will continue to go down
Parkinson's law will continue to be affectivd
and nepotism and corruption will continue td
grow. If this ecjntry is to be built on sound
lines, the whole pattern of recruitment  wil
have to be changed and we will have to think of
ways other than the one; which the Union
Public Service Commission adopts. My
submiss’on is thai the Union Public Servicg
Commission its composition, its functons, itg
jurisdiction, etc., all need revision and mos of
all,  the spirit which pervades ii tha
Commission  which, as  Pro! Gurupadd
Siwamy pointed out, is base, on academid
qualification should b changed. And unlesg
that is done th country will not have a propet
civi service.

the Union Public
Service Commission

A word about the syllabi adopted by the Public
Service Commission will nU be out of place.
Mr. Nawab Singh Chauhan was very correct in
demanding that Hindi should have been recog-
nised long ago as an alternative medium.
What has happened is that the Commission has
ignored the basic fact of

the Constitution that English is here only as a
temporary guest and not as a permanent language
of the country. The Commission has ignored
Hjidi. It continues to lay as gieat an. emphasis
on English as its predecessors did before our
Constitution came into being.  The result is that
those States where Hindi and the regional
languages have been adopted as the medium of
instruction continue to suffer and a lop-sided
development is taking place. The result is
also that the parents  today want  their
children to be educated in schools run by foreign
missionaries and in those schools, English is
taught, in  those schools Queen Elizabeth is
respected and not Pandit Nehru.  The result is
that our  emphasis on English, our
emphasis on the old British methods of
recruitment, the old British technique, the
respect for the language of the Britishers and not
of the Indians, has led to a situation in which
the cream of our youth, the cream of our country,
is being educated not in our language, not in an
environment conducive to national pride but in
environments foreign to our land. In this country
we are encouraging foreign pockets, foreign
cultural pockets, thanks to the short-sighted
policy of the Uni*n Public Service Commission,
which in the 15th year of our independence
gives greater importance to English and
English-oriented 'babus' than to nationalists who
accept the programme of the Government.

SuHt K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Madam Deputy Chairman,
at the very outset I wiuld I'ke to state that I
agree with many of the remarks made by the
previous speaker regarding the character and
the transitory stage in which the Public
Service Commission has to be discussed. After
15 years of independence we are not nb1*> to
nwiro » Vn-AaV

1104



1105 Eleven* Report of

[Shri K. V. Raghunatha Reddy.]

with the past as far as the Services ar
concerned. lit has often been mentioned b
the leaders of the nauon includin
members of the cabinet t

hat there is a pathological lack of nationa
consciousness Still prevailing in th
country which hampers the growth o
economy and ihe development o
saciety towards socialism. This is n
aoubt a correct statement of fact. In thi
context may I ask, what is the role to b
played by the Services in the States and i
the Centre? Have they got any role to pla
in shaping this country towards the growt]
and development of socialism in the coun
try or not? It cannot be denied that the
have certainly got a role to play. The ol
Civil Service of the British days had bee
definitely very efficient for the purpose o
attaining the objectives which they wer
entrusted with. But now we have not go
that efficiency of the old type because th
objectives have changed. Now, doth
Services realise the national objective
enunciated in the Third Five Year Plan or
to put it at the minimum, at least th
programme that had been laid down toy th

Congress from Avadi to Nagpur o
Madurai?  Certainly not.  Is there n
remedy to solve this pathologica

problem? The only remedy is to scrap th
entire Services and reorganise the Service
including the Public Service Commissio
on a totally reoriented basis of nationa
consciousness. Madam Deputy Chairman
in this context we must realise that th
people who constitute the Services are no
mere automatic machines but they ar
persons who have got a tremendous rol
under the various enactments to play fo
the purpose of shaping this country. [
certain places in  this country wher
ignorance is highly prevalent, the

constitute the entire local or regional the men of the soil,
leadership for the purpose of development who have suffered all these

of the country.

[RAJYA SABHAj

the Union Public 1106
mService Commission
I

Madam, coming to the appointment of
scheduled caste members to public
Services, it is desirable that more persons
from the sched

uled castes, even though they may not
come up to the mark, must be appointed in
the Services. This is for the very simpie
reason that they are the people who had
been neglected for long years and. socially
and economically the scheduled castes
and the scheduled tribes form the most
backward of the Indian  masses.
Institutionally and  sociologically they do
not have the  same advantages which the
upper classes in India have got. By
training, by tne academic atmosphere in
their houses, except perhaps in certain
cases, the upper classes and the middle
classes might be able to satisfy the tests of
personality. I do not know whether the
Service Commission or the Ministers of the
Government have understood the real
concept and scope  of personality because
it is not merely psychological but it has
also got socio-psychological aspect. I do
not know whether the men in charge of
public affairs have really understood the
exact scope of the word ‘'personality’ as
used in psychology and sociology. For
this purpose unless we understand also the
impact of environmental influences on the
growth  of mind, we will not be able to
understand the role of personality in human
affairs.  And if a person belonging to a
backward community or a backward tribe is
not able to satisfy the tests, it is not his
fault. It is the fault of the society which
had put them down all these years under
economic slavery. Therefore, they cannot
be blamed. As far as they are concerned,
this test of personality must be done away
with. If they satisfy the minimum needs for
public service, that should be sufficient
enough and [ am  sure they would be
able to play a tremendous role m this
country in the matter of developing the
country towards socialism because they are
they are the people
years.

If this fact is not realised Certainly they will be in a much better

even after 100 years with this type of position

administrative structure, we will not be able
to march forward and even if we did a little
it will be al a snail's pace
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to understand the problems of the country
and of the people than those born with a
silver spoon or with a book in their
hands.

I would only like to refer to one more
aspect of the problem. There is a growing
tendency nowadays on the part of the
Central Government for increasing the
number of Central Services. There is a
talk in the air that Health Services must
be centralised and various other Services
like Forest, Education, etc. might be cen-
tralised. Though it may look apparently
very attractive—because probably the
salaries might be increased —this, I am
afraid, is a dangerous tendency on the
part of the Central Government and this
tendency for centralisation would be in
effect the mnegation of provincial
autonomy guaranteed to the States under
the Constitution. If you create Central
Services for every walk of life, the State
Governments will be brought to nothing.
Mr. Datar may say that after all the State
Governments are only supervisory
Governments and that he has got power
to deal with them. Further there is a
psychology developing among the
members of Central Services who are
working in the States that they can do
anything and that in case of any
disciplinary action their oases will not be
dealt with by the State Government. In
this context of things I think it would be
better to limit the Central Services to
these affairs in which the Central
Government has a direct role to play; in
all matters which relate to State
Governments please do not import the
Central Services into provincial affairs.
Let the State Governments recruit their
own Services and manage their own
affairs.

Thank you very much.

SHRI J. S. PILLAI (Madras): Madam
Deputy Chairman, am I the last speaker?

THE DEPUTY CHAIRMAN: No; there
are three more. At 5-10 the Minister will

reply.

[9 AUG. 1962]
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SHRIV. M. CHORDIA: You were
last in the Commission but not last here.

SHRI J. S. PILLALI: I shall try to be as
brief as possible.

Madam, my connection with the
U.P.S.C. ceased about eleven months ago
but the things that are mentioned in this
Report took place during my membership
and I had no mind to speak on this
because if I were to speak, I shall either
defend it or decry it, both of which will
look ridiculous. However, Madam, I wish
to bring to the notice of this House an
important point, namely, the service
condition at the Members of the
Commission. I hope the House would
remember that only during the last
session we passed a Bill which
recommended pension for our President.
Why did we agree to it? The reason is
that the President after retirement should
not be left to the tender mercies of his
sons and grandsons for his livelihood. He
should be independent regarding his
livelihood. There is nothing in the
Constitution which prevents an ex-
President from taking up any office either
under a State or under the Union. We
know that Shri Rajago-palachari after
retirement became the Chief Minister of
Madras. So the question I want to pose
before the House is, what is the position
of a Member of the Commission after re-
tirement? The position is given in the

1108

Constitution. Article 319 reads as
follows:
"a member other than the

Chairman o* a State Public Service
Commission shall be eligible for
appointment as the Chairman or any
other member of the Union Public
Service Commission or as the
Chairman of that or any other State
Public Service Commission . . .

The emphasis begins here: —

"but not for any other employment
either under the Government of India
or under the Government of a State."

The marginal heading says: "Prohibition
as to the holding of offices by
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members of Commission on ceasing to be
such members." Here the word 'offices' is
used. In the middle of the article the word
‘employment' is used. The legal luminaries
have interpreted this article to the effect that a
member of a Service Commission after
retirement should not hold any office either
under the State or under the Union. The
offices include Ministership, Speakership, etc.
As you know, 1 was Speaker for ten years
before I took up appointment as a member of
the Union Public Service Commission. I shall
not even revert to the old position. Then, I
cannot become an officer in any statutory
body of the Government. Perhaps the House
will be surprised to hear that an ex-member of
the Andhra State Public Service Commission
was appointed as an examiner to set question
papers. A fee must be given to him, but the
Accountant-General refused, because it is
against the Constitution. Taking fee for an
examination is against the Constitution. He
after retirement

SHRI SATYACHARAN: May I interrupt? I
think it is a misinterpretation of the
Constitution.

SHRrIJ. S. PILLAI: It may be.

SHRI SATYACHARAN: It only refers to
salaries and emoluments.

SHRI J. S. PILLAIL: I am giving the legal
opinion. He is a great man. I do not want to
name the gentleman. You may differ in this
respect. The only office in India in which the
holder of the office is prevented not only fr m
holding any other office after retirement but
also to whom pension is den'ed, is
membership of the Public Service
Commission. Some of the States are already
giving pension to the members of their Public
Service Commission. For example, Bihar is
giving pension to the members of the Bihar
Service Commission. Maharashtra is giving
pension to the members of the Maharashtra
Service Commission. Rajasthan is giving
pension. I think Gujarat is also giving pension.

[RAJYA SABHA]

the Union Public mo
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When Pantji was alive, he had first refused,
but then about a month before his death he
agreed to give pension. All that I want from
the Government is either they should amend
the Constitution so that ex-"members can be
allowed to take up another office or they
should give pension.

THE DEPUTY CHAIRMAN: Or become
Members of Parliament.

SHri J. S. PILLAIL: I am not very certain of
that. If you take it to the Court, by a writ
petition you will get the interpretation of this
article. I am not sure in this respect. If the
Government propose pension, I will not be
benefited as I have already retired. I am only
pleading for the newcomers. It would be a
fitting monument for Pantji. Have I exceeded
the time allotted to me, Madam? If so, I will
resume my seat.

SHRI NAFISUL HASAN: Madam Deputy
Chairman, I join the hon. Minister in the warm
tribute ne has paid to the U.P.S.C. They really
deserve our thanks for the devoted and
conscientious service they have rendered to
the country. The hon. Minister has said that it
is only in four cases that the Government has
not accepted the recommendation of 'he
Commission. I wsh there had been not even a
single case. | have carefully gone through the
Memorandum explaining the action taken by
the Government. Out of these four cases, two
relate to rules. One is about the examinations
and the other is about the period of probation
for the L.A.S. officers. I have absolutely no
complaint whatsoever about the decision of
the Government on these two matters,
although these are matters on which people
may differ. I may hold one opinion and
another person may hold another opinion.
These are matters relating to the Services.
Government wants that after the training,
which lasts for nearly one year, an officer's
work should be watched for at least one year
and that he should not be confirmed
immediately after training. I think the decision
of the Government is correct.
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bimilarly, the hon. Minister has explained i
The decis.on of the Government to treat the ong
combined examination as three examinations, as
j they really are, is the correct one, because thg
other decision would have deprived one whq
had appeared in only one examination from
appearing in the other examinations.

There are two cases of appointment. One
relates to the post of Law Officer of the Delhi
Corporation. I do not know if it was possible
for the Government to see that the opinion of
the Ccmmission was implemented. Probably
they did not want to go against the autonomy
of the Delhi Corporation. The other case has
already been discussed and I do not know
what were the circumstances under which the
selection was made by the Commission. It is
possible that the Service record might not
have been received by the time the selection
was made. The candidate being the best of all
those who were available was recommended.

Serious objection has been taken, and I
think rightly, by the Commission to the delay
in making appointments and also to the
irregular appointments. That is a normal thing
with the various officers who are the
appointing authorities. They adopt these
methods. They appoint a person and allow him
to continue for some time. They do not make
the reference in time. Then, after some time
has passed, they make the reference and delay
matters by one pretence or another. I would
suggest that the moment an appointment is
made, a copy of the. appointment order nuist
be sent to the Commission, so that the
Commission at their end mav check up and see
that a temporary appointment is not allowed to
go on beyond six months and if a requisition
does not reach them within six months, they
may draw the attention of the Ministry
concerned to it. If this course isadopted, |
think there will be 5 p.M. fewer  cases  of
irregular appointment. Five cases have been

the Union Public
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serious. In one case a person was allowed to
continue for three or four years although his
two seniors had been adjudged twice to be
better entitled to that post.

Then the hon. Minister during th« course of
his opening speech has also dealt with the
cases of Scheduled Castes and Scheduled
Tribes. It is gratifying to learn that the number
of Scheduled Caste and Scheduled Tribe
candidates has appreciably increased, and
most of the credit for this probably goes to the
training they have received in the Institute that
has been opened at Allahabad. For four or rive
years now it has been there in the Allahabad
University.

The Minister has also referred to the decision
of the Supreme Court in a case which went up
before it. I yield to none in my desire that the
Scheduled Castes and Scheduled Tribes should
be uplifted as soon as possible. We should
afford them all help in their education, in their
direct recruitment, in their economic condition,
and so on. But I must submit before this House
that it will be very dangerous if this principle of
reservation is applied to promotion cases.
Promotions are made on the basis of merit or on
the basis of seniority. These i principles are
wholesome. Any other consideration outside it
will undermine the efficiency of the services.

SHRI J. S. PIT .LAIL: How is merit to be
judged in such matters?

SHRI NAFISUL HASAN: My friend has
been in the Commission for such a long time,
he must have presided over a number of
departmental Committees and he knows how
merit is judged both in direct recruitment and
in promotion. He probably does not require
any information from me.

SHRI J. S. PILLAIL: Then probably you are
not aware of how merit is measured.

noted by the Commission, and I tbink that
some of them are auite

SHRI NAFISUL HASAN: Thank you,
Madam. That is all I wanted to say,
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T U "= o@w F A1a9 F1 T63
faar &

SHRI B. N. DATAR: Madam Deputy
Chairman, I am obliged to hon. Members
for having offered a number of
constructive comments so far as this
Report is concerned. With regard to the
Report itself and our approach to the
Report, may I make it clear that it is
perfectly open to hon. Members to
criticise us to the fullest extent possible?
But so far as the U.P.S.C. is concerned, it
is a very responsible body with a
considerable amount of autonomy as far
as the internal administration is concerned
and therefore I would like the U.P.S.C. to
be spared of comments because it is
carrying on a very important and heavy
work and the less the criticism about it,
the better in the interests of the country it-
self.

Secondly, an hon. Member from this
side made certain general observations
about the U. P. S. C. being behind the
times. I do not understand what he meant
by it. So far as the laying down of policy
is concerned, it is entirely a matter for
this House, and it is our privilege to carry
it out. So far as the rules and regulations
and also the articles of the Constitution
are concerned, it is for the U. P. S. C. to
carry them out as they are. Therefore, it
would be wrong to blame the U.P.S.C. for
what is happening in the country because
it is not a policy-making bcdy at all. It has
to advise the Government on certain
matters concerning the services.

Then the hon. Member went on further
and said that new methods should be
adopted, without pointing out what the
new methods were or what the approach
should be.

Then, in a general way he stated that
the whole machinery should be

[ RAJYA SABHA ]
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overhauled. In what way it had to be
overhauled he did not make clear.
Incidentally, he made certain remarks of
an unflattering character so far as the
services were concerned. He said that
they were of a mercenary type. I am
afraid, Sir, that that statement ought not
to have been made by the hon. Member.
After all, the whole country is in pursuit
of a Welfart-State and our officers have
been trying their best at all levels to work
in a devoted manner. Under these cir-
cumstances, to offer a general criticism
that the wh )le machinery is mercenary is
far from correct and needlessly
derogatory also.

With these general remarks, I would
deal with the particular points that the
hon. Members have raised. But before I
do so, I may point out that the orbit of
today's debate was the Report of the
U.P.S.C. and their comments against the
Government, so far as they had been
made. It would not be proper under these
circumstances to bring in other matters,
more or less irrelevant matters, for the
purpose of criticising the Government.
An hon. Member on this side brought in
the question of left-overs, panels, etc. and
he criticised before the Government had
taken a final decision. Under the circums-
tances, I should like the comments to be
confined to what the U. P. S. C. have
themselves stated against the Government
and the suggestions that they have made
for improving the administrative
machinery.

Then, an hon. Member here stated that
there were delayed appointments or
delayed offers of appointments or delayed
references. Now, how many were there?
That is my straight question. There were
hardly a few ones. Under these
circumstances, in a big administrative
machinery consisting of, as I have stated,
about twenty lakhs of people today, if on
account of certain circumstaces which I
eJeplained at great length this morning
there were some delays here and there,
that
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has to be understood as more or less
unavoidable. Now, even the criticism of the U.
P. S. C. does not go to the -extent of saying
that there were any mala fides behind these
irregularities. Irregularities are those where the
rules have not been followed in time or have
been followed later on. Under these
circumstances, when we have got -only a few
instances of delayed references or delayed
appointments, I submit that it would not be
proper to go on criticising the Government and
say that everything is being carried on in a
loose manner. That is not a proper approach at
all.

Then, ,Sir, my friend, a former member of
the U. P. S. C, raised the question of pensions
for the non-official members of the U. P. S. C.
So far as the official members are concerned,
under the rules that govern them respectively
they are entitled or may be entitled to
pensions. But so far as non-officials are
concerned, that question is under the
consideration of the Government of India. It is
true that there are three or four States where
pension is being given to retired non-official
members ot the Public Service Commissions.
It involves a number of considerations and
may I point out that the Government will
consider the whole matter as carefully as
possible before they come to a decision in this
respect?

Then another hon. Member made mention
of a case regarding the appointment of an
Assistant Director-General in the Contributory
Health Service. I believe it was Mr. Bhar-
gava. Now so far as that is concerned, first the
post was advertised prescribing certain
qualifications. They were these three: (1) M.
B. B. S. (2) An, post-graduate qualification in
medicine and (3) Fifteen years' standing in the
profession. Now these three qualifications
were to be read together and the U.P.S.C.
could not find anyone suitable for appointment
on the basis of these three qualifications put
together. It was, therefore, Sir, that they had to
read-vertise the post, again on 26-8-1961 and
therein, so far as the qualifications were
concerned, they were slightly
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moderated as follows: (1) M.B.B.S. (2) Any
post-graduate degree or diploma, e.g. M.D.,
M.S., MRCP, FRCS, DPH (Diploma in Public
Health) and (3) Fifteen years' standing in the
profession. Even then they could not find a
candidate who answered all the three
qualifications put together. So they had to
recommend a particular person whom they
found to be suitable, the man who was most
qualified among the candidates. We made an
enquiry and they told us that they had a
particular candidate who answered the first
and the third qualifications but had no post-
graduate experience and yet he had to be reco-
mmended by the UPSC because they found
him the best of the whole lot, and then, after
this explanation was given to us, he was
appointed. Therefore it might be noted that
Government accepted thi; recommendation of
the U.P.S.C. after getting the clarification that
they wanted.

1120

Then an hon. Member wanted to know as to
how many were the cases of extensions or re-
employments after retirement. Such a number,
may I point out, is not very large. Generally,
we find that every year about 12,000
Government servants of all classes put
together retire. Now so far as Class I officers
in the Government of India, and the All-India
Services are concerned, I have got a small
figure, so far as these two categories are con-
cerned, regarding the extensions as also the re-
employments for the two years 1960 and
1961. In 1960, the I. C. S., IAS, IPS, all these
officers put together, 16 persons were granted
extensions. In 1961, 13 persons were granted
extensions—so far as these four categories
were concerned. So far as Class I officers
under the Government of India were
concerned, 70 officers were granted
extensions in 1960 and 89 in 1961. Thus ,ou
will find, Sir, that in all there were 86 in 1960
and 102 in 1961, against the very large
number retiring at the prescribed age. Then, so
fa, as re-employments are concerned, there
also the number is very small. The I.C.S., the
LP.S., and th, 1.A.S. put together were 9; nine
persons were re-employed by Govern-
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[Shri B. N. Datar.] ment in 1960, and in
1961 only 2 persons were re-employed. So far
as Class I officers under the Central Gov-
ernment were concerned, there were 68 in
1960 and 66 in 1961. Therefore you will find
that it would not be proper to say that
Government are extremely liberal in granting
either extensions or re-employment. Govern-
ment are anxious to give the fullest
opportunity to the youngsters in the services,
but there are cases where, as I stated this
morning mature experience, ripe wisdom and
long experience have also to be taken into ac-
count and extension or re-employment granted
in suitable cases. That is the reason why only
in a very small number of cases are extensions
or re-employment granted.

Then another hon. Member wanted to know
as to how many Indians who were interviewed
in other countries were offered appointments.
So far as this is concerned, the TJ.P.S.C. re-
commended 43 in 1961 out of the large
number of interviews that they had, and out of
them 39 persons have already been offered
appointments. In addition to this a further list
of offers is also before me according to which
ten names have been recommended to whom
offers will be issued on their return to India.

SHRI M. C. SHAH (Gujarat): Out of the 39
how many have joined?

SHRI B. N. DATAR: I cannot say that at
present except this that offers have gone to
them, and unless there is something that,
enables them to decline the offer, they
generally accept it. Let us suppose that they
will accept if the offers have reached them.
(Interruption.) It seems the offers have gone
towards the end of 1961, and most of them
must have joined by this time. This register is
particularly maintained with a view to enab-
ling the hest and the highly qualified Indians
who are staying outside to come over to India
and to serve their country on reasonable
prospects of pay. That is what I should like to
underline, and I am very happy to

[RAJYA SABHA]
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una tnat a large numoer oi mem uavtr already
joined the services.

Now another question regarding, Hindi was
raised by my hon. friend. I would not like to
enter into any controversy about English and
Hindi—this is not the occasion—but I would
like to point out to my friend, Shri Mani, that
the President issued his Order on 27th April,
1960, and in the course of that Order there was
a reference to a decision to introduce Hindi as
an optional medium for the examinations
conducted for the All-India Services and for the
higher Central Services. (Interruptions.) Let the
hon. Member wait. What 1 say further will
make the whole position clear. Now, as I said,
this decision has been referred to in the
President's Order dated 27th April, 1960—the
Government of India have still to come to a
decision as to the time from which it ha, to
come into effect, and the Government have not
yet taken any decision in that regard. In fact I
would invite my hon. friend's attention to-
Unstarred Question No. 119 answered by me in
this House on 2nd May, 1962. That makes the
whole position clear.

"The decision to introduce Hindi as an
optional medium for the All India and
Higher Central Services Examinations is
contained in the President's Order dated the
27th April, 1960. The date from which this
decision should be implemented will be
announced in due course."

This is the present position.

SHRI A. D. MANI: On a point of
information. The point I had raised was that in
1965 there is going to be a change-over as
English and Hindi are going to be offered as
alternative languages for answering
examinatiDns. A large number of people are
interested in this matter. A boy who had his
training in English wants to know today
whether in 1965 he can answer the papers in
English. I want the Minister to specifically
answer that question whether English will
continue. You have read out to us what you
said in this House on a former occasion,
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when you had also said that Government had
yet to come to a decision. Have you come to a
decision since that in 1965 English will
continue to be the medium of examination at
the U.P.S.C, level?

SHRI B. N. DATAR: Now so far as English
is concerned, so far as the retention of English
beyond 1965 is concerned, that matter had
been debated in this House and in the other
House, and it was pointed out that a Bill
would be brought forward for keeping English
after 1965 as an associate or a second
language. That has been made clear already.
Now the short question with which we are
dealing is as to whether, in addition to
English, Hindi should be an alternative
medium for the All India and Higher Central
Services Examinations.

I have made it clear that in 1960 itself the
President's decision had been announced but
the date from which it has to come into effect
has not yet been decided.

SHRI A. D. MANI: 1 would ask the hon.
Minister again on a point of clarification. All
the things that he said here and there are on
record. Am I to take it that in 1965 the
examinations would contim'™> to be
conducted in English for those who offer
English as the medium for examination? I
want a reply "yes" or '"no".

SHRI B. N. DATAR: On that point there
ought to b, no doubt at all. There is no
question of English being displaced altogether
and Hindi coming in. The question that my
friend. Shri Chauhan, put very fairly stated
that Hindi should be the alternative medium of
examination along with English. Therefore,
there is no need for the fear that the hon.
Member has entertained.

SHRI NAWAB SINGH CHAUHAN: Do
not be afraid, Mr. Mani.

SHRI ARJUN ARORA: What the hon.
Minister has said only aggravates the offence
of his Ministry. The Presi-
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dential Order, he said, was issued in April
1960 and his Ministry is sabotaging that order
by not arriving at a decision on the date from
which Hindi will be an alternative medium.

SHRI B. N. DATAR: We have not taken any
decision. We are taking alt the existing
opinions in the country into account before
coming to a decision.

SHRI ARJUN ARORA: I hope that was
done before the Presidential Order was issued.

AN HON. MEMBER: I would like to ask . . .

'SHRI A. D. MANI; Finish your speech.

THE DEPUTY CHAIRMAN: Have you
finished, Mr. Datar?

SHRIB. N. DATAR: Yes, I have finished.

SHRI N. M. LINGAM (Madras): English is
going to be downgraded from 1965. I know
that Government is contemplating introducing
legislation for the use of English as an
associate language. Even so, English would
occupy a secondary place. When that is going
to be the major decision of the Government,
how would the hon. Minister say that English
would be the principal medium of
examination for U. P. S. C. purposes?

SHRI B. N. DATAR: I have already i made it
clear, as Mr. Chauhan himself put it, namely,
that he does not want English to be displaced by
Hindi. He wants that Hindi should be introduced
along with English. That is a very modest claim
that he has made. Therefore, there is no
substance in the hon. Member's fear. I stated this
on the basis of the discussions and the decision
that has been announced °n tf.ia House.

SHRI NAWAB SINGH CHAUHAN: Even
that modest request is not being accepted.
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SHRI M. S. GURUPADASWAMY: I raised
a point whether the Government would
consider the question at raising the percentage
of recruitment to services from 25 to 50.

SHRI B. N. DATAR: I should like to reply to
my hon. friend's suggestion. It was his
contention that not only fresh blood should be
taken but that due importance should be given to
experience. So far as that is concerned, the All-
India Services Rules themselves make it clear.
They state that 25 per cent, of the admissions or
appointments to them would be through
promotion quota. And so far as the promotion
quota is concerned, it is open to servants of the
State Governments who have put in a particular
number of years of service, about eight years at
least, in State services. Therefore, you will find
that we have got a promotion quota according to
which experienced officers from States, if they
satisfy this eligibility test, would be taken in.

SHRI M. S. GURUPADASWAMY: I want
this increased from 25 per cent to 50 per cent.

SHRI B. N. DATAR: It would not be proper to

increase it. But in certain cases, as the hon.
Member himself !
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knows, for example, when Mysore became a
Part (B) State we allowed a slight increase.

MESSAGE FROM THE LOK SABHA
THE EXTRADITION BILL, 1962

SECRETARY: Madam, I have to report to
the House the following message received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha: —

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Extradition Bill, 1962, as passed by Lok
Sabha at its sitting held on the 8th August,
1962."

THE DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
minutes past five of the clock till
eleven of the clock on Friday, the

10th August 1962.

RS—4-10-62 —550.



